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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

Original Application No. 740 of 2024

Karan Singh son of Maghar Singh, resident of Near Shiv
Mandir Village Nagrota VPO Bhébbar Tehsil and District
Pathankot-145001 Aadhar Card No. 3248 2256 5655
V(Email:rathore.vaibhav2597@gmai1.c’om Contact No.
8920421994).

..... APPLICANT

Versus

1. State  of Punjab through Principal Secretary,
Department of Mines & Geology (Punjab), Civil
Secretariat, Sector-1 » Chandigarh-1 60001 Email:

cs@punjab.gov.in Contact No. 01722740860.

2. The Director Department of Mines & Geology (Punjab),
Civil Secretariat, Sector-1, Chandigarh-,160001 Email:

info@miningpunjab.com Contact No. 01 722741387.

3. The Mining Officer-cum-Executive Engineer,

Department of Mining & Geology, Pathankot, Dhangu
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Road, Sunder Nagar, Pathankot, Punjab-145001 Email:

gmdicbtala@gmail.com Contact No. 9855505066,

The Mining Ofﬁcer,—éum—Executive Engineer,
Departmeﬁt of Mining & Geology, Gurdaspur,
Pathankot, Dhangu Road, Sunder Nagar, Pathankot,
Punjab-145001 Email: gmdicbtala@gmail. com Contact

No. 9855505066.

Senior Superintendent of Police, District Pathankot
Malikpur, Pathankot, Asa Bano, Punjab 145001
Email.soptk.phc@indiancourt.nic.in Contact No.

01862921666.

Senior Superintendent of Police, District Gurdaspur
Civil Lines, Kotli Nangal, Gurdaspur, Punjab-143521
Emaildpo.grd.police@punjab.gov.in Contact No.

01874247500.

Punjab Pollution Control Board Vatavaran Bhavan
through its Chairman, Nabha Road, Patiala, Punjab-
147001 Emaﬂ:msppcb@gmaﬂ.com Contact No.

01752215802.

....... RESPONDENTS




Reply by way of affidavit of Akash Aggarwal,
Executive Engineer/ Pathankot, Drainage -
Cum- Mining Division Pathankét, Distt.
Pathankot for and on behalf of Respondents
No. 1 to 4 in compliance of the order dated

02.07.2024 passed by this Hon ble Tribunal.

RESPECTFULLY SHOWETH:

I, the above named deponent do hereby solemnly affirm

and declare as under:-

PRELIMIANRY SUBMISSION S:

1. That the present original application is pending
adjudication before this Hon’ble Tribunal and is now

fixed for hearing on 12.09.2024. _

2. That the applicant has filed the present application with
the prayer for the issuance of an order/direction

directing the official respondents for: -

A. Not renewing the registration license, not grant any
new registration to any Stone Crusher Unit in the

District of Pathankot and Gurdaspur without the
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disclosure of a valid source of raw
material/minerals and without the audit in terms
of Clause 16 (D) & (E) of the Punjab Crusher Policy,

2023.

To initiate action under Section 2‘1. of the Mines &
Minerals DeVeldpmeﬁt - & Regulation Act, 1957,
Rule 74-’A, 75 and 76 of the Punjab Minbr Minerals
Rules, 2013, to furnish the data as required under
Clause-16 of the Punjab Crusher Policy, 2023 on
the web portal of 'fhe State Government for the

public to access.

Not to issue any new Consent to Esfabli‘sh wherein
the stone crusher has not revealed its source of
raw material and not to renew any Consent to
Establish and operate wherein the stone crusher

unit doesn’t reveal the source of raw material.

For ensuring the i'niplementation of Clause 16 of
the Punjab Crusher Policy, 2023 and immediately
stop the illegal mining activity and violation of the

aforesaid policy and take strict action (both civil
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and criminal proceedings) against the erring stone

crushers.

That it is humbly subinitted that the State of Punjab,
through Departrhent of Mines and Geology, undertook
the process of auctioning of minor minerals in the state
of Punjab including District Pathankot. The auction
notice ‘Was also issued for allotment of 4 Commercial
Mining Sites in Diétrict Pathankot vide E-Auction notice
dated 22/03/2023. The’4,,minir.1g sites auctioned were
Cluster No. IX Shahpurgopi & Gol, Cluster No. X Maira
Kalan, Cluster No. XI Kharkhfa énd Cluster No. XII Chak |
Hari Rai. Further Cluster No XXII Muthi Samrala & Kot
Bhattian was also auctioned vide E-Auction dated
13/04/2023. It is pertinent to mention here that there is
no commercial mining site in the District Gurdaspur A
copy of the E-Auctions dated 22.03.2024 and

13.04.2023 is attached herewith as ANNXEURE R-1.

That for District Pathankot, State Environment Impact
Assessment Authority has granted Environmental

Clearance (EC) for four mining clusters i.e. Cluster No.
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Cluster No. XI Kharkhra and Cluster No. XII Chak Hari
Rai. Copies of grant of EC for these mining clusters are

attached herewith as ANNEXURE R-2 (Colly).

That the present answering respondents are fully
committed in their endeavor to curb any 111egal mining
act1v1t1es in the state of Pun_]ab and to make the stone
crushers operational while ensuring the compliance of
the provisions of the Mines ‘and Minerals Development
and Regulation Act (MMDR) 1 957, Punjab Minor Mineral
Rules (PMMR); 2013 as well as Punjab Crusher Policy

2023 in its letter and Spirit.

That it is submitted here that this Hon’ble Tribunal vide
order dated 10.12. 2020 in OA No. 57 of 2020 had
,d1rected the State of PunJab to limit the number of
| crusher units as per carrying capacity of legitimate
source of raw material. The operative part of the order
dated 10.12.2020 is reproduced herein below for kind

and ready reference:-

“We thus find it necessary to direct the State of

Punjab to take remedial action of suitably limiting
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capacity of legitimate source of raw material and
taking stringent action taken against the stone
crushers not having accountable sources of raw
maierials for stone-crushing. A suitable mechanism
Sfor the purpose may be evolved by the Chief
Secretary, Punjab within one month from today ahd
remédial action taken expeditiously, breferably
within three months thereafter.”
That it is submitted here that the varioﬁs steps have
been taken, from time to time, to implement the
directions passed by this Hon’ble Tribgnal. A
comprehensive review of v:arious orders passed by this
Hon’ble Tribunal was conducted by the Department of
Mi.nes and Geology for compliance of the same. After the

review, following issues were framed:-

a. The spatial distribution of quantity of River Bed
Material (RBM) in the State.

b.  The spatial distribution of Crusher Units in the
State. o N

C. The possible linkage of a Crusher Unit to a source

of RBM in its vicinity. For determining this data a
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reasonable assumption is being niade of the viable
distance for sourcing. of RBM by any Crusher Unit.
Thereafter possible liﬁkages shall be ascertained by
determining the source(s) of RBM within a circular
spread, equal, in radius to such a viable distance,
around such a Crusher Unit/Crusher Unit Cluster.
d. Areas where the source of RBM stands fully
"exploited" i.e. the total quantity of RBM in such a
source is less thaﬁ fhe total annual RBM required
by the Crusher Unit(s) linked to it.
e. As.sumption of the running time of a Crusher Unit.
f. A ban} on establishment of Crusher Units in areas
identified in para (d) above.
g The period of review of the data/ calCulation_s and
consequent periodic 1ifting of restrictions, if any.
That after due Consideration and deliberation on the
- forgoing iséues, Depaftm'ent éf Mines and Geology,
Governrﬁent of Punjab passéd an order bearing No. E-
526419/WR-PROJ/ 12/2023-PJ6/193 dated 15.07.2024.

A copy of the order dated 15.07.2024 is attached

herewith as ANNEXURE R-3. Perusal of the order dated
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future only those criisher units sha_lllbe regietered by the
Director, Mines and Geblogy which have obtained
Consent to Establish from the Punjab Pollution Control
Board in terms of Punjab Crusher Policy, 2023 after due
verification of legal source o-f ‘material. Further perusal
would reveal that in case of new crusher units, Whese

Consent to Establish was isvsued by the Punjab Pollution

Control Board before 15.06.2024 without any such

verification of legal source of material, Director Mines
and Geology shall verify the legal source before

registering the new crusher unit for the first time.

That clause 4 (c) of the order dated 15.07.2024 (R-3)
contains a comprehen'si\}ecriteria of verification of legal

source of material for new crusher units.

That vide order dated 15.07-.2024, it has been further
resolved that a registered crusher iinit shall also be
permitted to source raw material from any other
legitimate source and in such cases the concerned
District Mining Officer shall verify the legitimate source

while checking the mohthly returns filled by crusher
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immediately be taken as per Punjab Crusher Policy,

2023 (Amended upto date) and PMMR, 2013,

That the stone crﬁsher returns are being regularly
checked by the Department officers,v ‘Who have been
authorized by the Director, Mines and Geology. Further,
Demand Notices are being regularly raised for
discrepancies in the stone crusher returns, Where the
stone crusher fails to safisfy the Departm‘entv officers

regarding legal source of their input.

That, it is fufther humbly submitted the respondents
have been conducting regular Checks/inspections to
curb illegal mining activities. If any stone crusher is
found to be engaging in illegal mining 'a.ct‘iviti’es, action

under Section 21 of Mines and Minerals‘Development

and Regulation Act, 1957 and Rules 74, 75 and 76 of

Punjab Minor Minéral Rules, 2013 is immediately
initiated against the defaulting stone crusher units. It is
humbly submitted that from 01/01/2028 to till now, as
many as 53 FIRs under Section 21 of MMDR, 1957 have

been registered against the offending stone crushers in
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District Pathankot. It is further submitted that as many

as 184 vehicles have been impounded under Rule 75 of

PMMR-2013.

‘That it is submitted hefe that a sum of Rs.

2,58,78,234/- has been recovered as -penalty by the

Department in District Pathankot and Gurdaspur by way

of impounding vehicles Rules 74, 75 and 76 of Punjab

Minor Mineral Rules, 2013 for carrying and transporting

illegal mining material. A table encapsulating the

amount of penalty recovered starting from 01.01.2023 is

‘reproduced herein below:

Sr. No. | Period Amount

1. 01.01.2023 to 31.03.2023 | 16,46,263 /-
2. 101.04.2023 to 30.06.2023 | 31,51,169/-
3. 01.07.2023 to 30.09.2023 | 38,21,800/-
4. 01.10.2023 to 31.12.2023 | 57,59,000/-
5. 01.01.2024 to 31.03.2024 | 52,00,000)-
6. 61043024 to 30.06.3034 63,00,002/-

Total 2,58,78234/-
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That is submitted here that the Executive Engineer,

Pathankot Drainage-cum Mining and Geology Division

- Water Resources Punjab Department, Punjab vide letter

dated 07.08.2024 has written to the E'nvironment

Engineer, Punjab Pollution Control Board, Batala has

already recommended for suspension of ‘Consent to
Operate’ of stone crushers who are not complying with
the conditions of Clause No. 16 of Punjab Crusher Policy

2023. A copy of letter dated 07.08.2024 is attached

- herewith as ANNEXURE R-4. Perusal of the letter would

reveal that ‘Consent to Operate’ of more than 100 stone

crusher units have been recommended to be suspended.

That it is submitted here that regular monthly audits as
required under Clause 16 are being conducted and the

reports of the monthly audits with respect to any crusher

~unit can be obtained by way of an. application under the

N Right to Information Act, 2005.

That it is not out of place to mention here that the

Department in compliance of the notification No.

PB/IS/2023/548 dated 04.02.2023 issued by the
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penalty at the rate of Rs. 6 per cft from all the vehicles
carrying processed or unprocessed minor minerals which

do not possess requisite documents across the interstate

borders into the State of Punjab. However, vide office

order dated 06.12.2023 passed by respondent No. 2, it
has been ordered that seizure and penal action as

prescribed under Rule 74 and 75 of the PunJab Minor

Mineral Rules 2013 shall also be taken Where the origin

© of materlal is not substantlated by any documents A

copy of the office order dated 06.12.2023 is attached

herewith as ANNEXURE R 5.

That it is submitted here that the stone crushers, which

have not complying with legal requirements with regard

Qto'raw material, needs to be identified and remedial

action shall be taken for non-compliance. Thus, in view

of absence of compliance to Clause No. 16 of Punjab

Crusher Policy 2023, the answering respondent has

ensured not to issue any new Consent to establish
wherein the stone crusher has not revealed its source of

raw material.
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18.  That it is further respectfully submitted that the action is
already being taken against the erring stone crusher
concerned in the manner described in the foregoing
paras. The Answering Respondents are ensuring strict
compliance of the a]] applicable laws, rules and norms to

| the mlnmg act1v1t1es

It is', therefo‘re, most respectfully prayed that in view of
the submissiong made above, the present Original application
may kindly be dismissed as being devoid of merits, in the

interest of justice.

REPLY ON MERITS: -

1. That the contents of Pafa No. 1 are telated to the
apph'cant and need no reply.

2. That it is humbly submltted that the State of Punjab,
through Department of Mlnes and Geology undertook
the process of auctioning of minor minerals in the state
of Punjab including District Pathankot. The auction

. hotice was .also 1ssued for allotment of 4 commercial

m1n1ng sites in District Pathankot vide E—Auction notice
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Cluster No. IX Shahpurgopi & Gol, Cluster No. X Maira
Kalan, Cluster No. XI Kharkﬁra and Cluster No. XII Chak
Hari Rai. Further Cluster No XXII Muthi Samrala & Kot
Bhattian was also auétioned vide E—Aﬁction dated
13/04/2023.

The ‘contents of Para No. 3 ére. a matter of record and
need no reply.

That the contents of Para No. 4 are denied. For District
Pathankot, State Environment Impact Assessment
Authority has Environrﬁental- Clearance (EC) fof four
mining clusters i.e. Cluster No. IX Shahpurgopi & Gol,
| Cluster No. X Maira ‘Ka.lan,' Cluster No. XI Kharkhra and
Cluster No. XII Chak Hari Rai.

That the contents of Para No 5 are a matter of record
and need no reply.

That the contents of Para No 6 are a matter of record
and ’need no reply. |

Thaf the contents of Para No 7 are a matter of record
and need no reply. |

That the contents of Para No 8 are a matter of record

and need no reply.
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That thé contents of Para No 9 are a matter of record
and need no reply. |

That the céntents of Para No. iO are acc;eptedvto the
extent that the clause No. 16 of Punjab Crusher Policy
2023 details the norms for filing of monthly returns by
stone crusher units, their checking by Department and
penalties, if any, to be levied on the stone crushers in
case of discrepancies in‘ the monthly returns of stone

crushers. However, it is submitted that the stone

“crusher returns are being regularly checked by the

Department officers who have been authorized by the
Director, Mines and Geology. Further, Demand Notices

are being regularly raised for discrepancies in the stone

- crusher returns where the stone crusher unit fails to

satisfy the Department‘ officers regarding legal source of
their input.

That the contents of Para No. 11 are accepted to the
extent that represehtation by the applicant was received
by the Respondents. However, the contents of rest of
the f)ara are denied being unfrue. The stone crushers

returns are being checked regularly by Department

16



143

12.

13.

crushers Who were not able to satisfy the department
regarding their legal source of crushing in their monthly
returns. Further, the Department has already
recommended for cancellation of ‘Consent to ‘Opera‘te’ of
stone crushers who are not complying With‘ the

conditions of Clause No. 16 of Punjab Crusher Policy

2023 vide letter dated - 07/08/2024 Annexed as

Annexure R-4.
That the contents of Para No. 12 are a matter of record

and need no reply.

17

That the contents of Para No. 13 are denied for being |

incorrect. The present answering respondents are

committed to upholding rules and regulations and

Further, it is humbly submitted that the respondents

have been conducting regular inspections to curb illegal

' mining activities. If any stone crusher is found to be

engaging in illegal mining activities, action under
Section 21 of Mines and Minerals Development and
Regulation Act, 1957 and Section 74, 75 and 76 of

Puhjab Minor Mineral Rules, 2013 is immediately

-

initiated against the defaulting stone crusher units. [t is

- inhibiting aﬁy illegal mining in the District Pathankot.
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humbly submitted that from 01/01 /2023 to till now, as
many as 53 FIRs have been registered against the
offeﬁding stone crushers in District Pathankot and it is
further subfnitted that as. many as 184 vehicles have

been impounded under Rule 75 of PMMR-2013. It is

-pertinent to mention here that the Department in

compliahce of the notification No. PB/IS/2023/548
dated 04.02.2023 issued by the Government of Punjab
has been collecting royalty and penalty at the rate of
Rs. 6 per cft from all the vehicles carrying processed or
unprocessed - minor miﬁerals which do not possess
requisite documents across the interstate borders into
the State of Punjab. 'HoweVe_f, in case, where the origin
of material is not subst_antiatéd by any documents, vide
office order dated 06.12.2023 passed by respondent No.

2, it has been ordered that seizure and penal action be

‘taken against the defaulters as prescribed under Rule

74 and 75 of the Punjab Minor Mineral Rules, 2013. A

copy of the office order dated 06.12.2023 Annexed as

Arinexure R-5.

That no questions of law are involved in the present

original application for the kind consideration of this

ZO 1A,

™~

18
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Hon'ble tribunal and the applicant has no cause of
action to file the present original application.

That the contents of Para No. 15 are denied being
incorrect. ‘ The respondents‘ have undertaken
enforcement actione 'to .curb illegal mining. T‘his.
includes conducting regular inspections and initiating
action U/S 21 of Minee and Minerals Development and

Regulation Act, 1957 and Section 74, 75 and 76 of

- Punjab Minor Mineral Rules, 2013 againsf stone

crushers found violating .the regulations. Any illegal
acﬁvities observed, including digging of water channels

by stone crushers, are subject to immediate action to

prevent any further environmental damage. Further,

the answering respondents ‘have issued orders to
ensure that no stone crusher can obtain ‘Consent to
Establish’ without a justifiable and verified legal source
of raw material vide order dated 15/07/2024 annexed
as R-3. It is humbly submitted that that - sufficient
measures are in place to monitor and regulate mining

activities to prevent environmental degradation.

19
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PRAYER

It is therefore, respectfully prayed that the present
answering respondents are actively engaged to curb illegal
mining. ‘This ‘includes conducting ‘regular inspections and
penalizing those found violating the law and regulations.
Further, the respondents are already developing a framework
to identify legal source of raw materials for stone crushers
before the grant of Consent to Establish. Keeping in view the
above Submissiqns, the present original application may

kindly be dismissed in the interest of justice.

Place : Pathankot DEPONENT

Dated: 11.09.2024
VN
(AKA GARWAL)

Executive Engineer/ Pathankot
Drainage -cum- Minihg and
Geolegy .Division‘, Water
" Resources Department, Punjab,

Pathankot.
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VERIFICATION

Verified that the coﬁtents of’ Pa:fa No. 1 to 18 of the
Preliminary Submissions ‘and}Para No. 1 to 15 of reply on
merits are true and correct to the best of my knowledge and
as per information derived from the official record. No part

of it is false and nothing has been concealed therein.

Place : Path'ankof | | | DEPONENT
Dated: 111.09.2024.»
(AKAS : (;GARWAL)
Executive Engineef /Pathankot
Drainage -cum- Mining and

Geology Division, Water

Resources Department, Punjab,

Pathankot.
This Dt eauaiiigavit Enter
at Notary Regd. Sr. No,.a.é.%él/
Page......... Dated.....| -‘ancﬂ‘}éL\‘/

233, |
ATTESTED
o W %‘ AN NOTAR
\'\ \ SEQ B pgﬂ{ AT (PR
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ANNEXURE-R- 'I‘
22

Government of Punjab

- Department of Mines& Geology

Auction Notice
Notice No 10/6A Dated 22/03/2023

WHEREAS the State of Punjab has formulated and approved the Punjab State
Minor Mineral Policy, 2023 under the Punjab Minor Mineral Rules, 2013 [the 2013
Rules]‘ formulated by the State Government under the Mines and Minerals (Development
& Regulations) Act, 1957[the 1957 Act], |

WHEREAS, the present notice is being“issued for allotment of contracts of
commércial ‘mining sites/cluster-IX in d‘istrict Pathankot mentioned in the attached
Annexure 1. The Schedule is mentioned below: |

SCHEDULE

| Activity [ . Date Time T
Start date for Registration of Bidders and 22.03.2023 4.00 PM
upload of documents/EMD payment
Pre-Bid Meeting | I 29.03.2023 11.00 AM .
Last date for upload of Documents / EMD 12.04.2023 upto 12.00 PM
payment - |
Technical Bid évaluation - 12.04.2023 2: 00 PM
Opening of Financial Bid ‘ | 19.04.2023 12.00 PM

* Place of Pre Bid meeting:

Executive Engineer/Pathankot,
Drainage -Cum- Mining and Geology Division,
WRD, Punjab. @ Madhopur, 145024,

* Punjab State Minor Mineral Policy, 2023

All the terms and conditions of the Punjab State Minor Mineral
‘Policy, 2023 (Annexure 2) shall be the binding instructions for this

‘auction notice. Further, in addition to terms and conditions of the
Policy 2023, followmg terms and conditions are mentioned below:

Additional Terms & Conditions for the Auction:

1. Submission of Bid/ Participation:
a. Each bid shall be submitted online through e-procurement website

WWW.eproc.punijab.gov.in of Punjab Govt.
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b. To participate in the e-auction, proépective bidders shall have to get
themselves registered with the e—P_rocLlrement portal

(http://www.eproc.punjab.gov.in) and obtain user ID and 'password. Class

3 Digital Signature Certificate is manda'torv for participating in the e-auction
process.

2. Fees, EMD, Undertaking, Documents:
a. The prospective bidder shall deposnt the application fee (non refundable)

- for part|c1pat|on in E-auction and EMD through a de5|gnated bank account

- which must be in hls/her name (or company/firm) only. The bidder shall
give the details of this designated bank account in his undertaking.

b. Prospective bidder shall deposit the EMD on the e- procurement website
through e-payment gateway as described in the Annexure 1 for mining
snte(s)/cluster(s), he/she plans to bid for. In case, the EMD deposited is less
than the prescribed value or if prospective bidder deposits EMD from the
bank accounts other than his designated bank account, then his/her
technical bid shall be rejected. _

c. Every bidder shall also deposit Drocessmq fees, as applicable, on the e-

procurement webSIte WWW.eproc.punjab.gov.in. This amount shall be non
~ refundable, | | |
d. Prospective bidder shall upload the folldwing documents:
I. MS Excel undertaking (Annexure 3) shall be ‘uploaded by
prospective  bidder on the e-procurement web site
WWW.eproc.punjab.gov.in. This Undertaking shall be downloaded

from the e-procurement website only. If the undertaking is not
uploaded as per requisite pro forma or giving incomplete information
or upload the blank undertaking by any bidder, then his/her technical
bid shall be rejected.
ii. An undertaking that he shall ensure the presence of Site Manager(s)
and Software professional(s) for each cluster.
lii. Copies of Audited Final Accounts (Balance Sheet and Profit and Loss
| Account)/ ‘Income tax returns for last three years to verify turnover,
along with Statement of designated bank account duly signed by the
bank
~iv. Copy of PAN card
v. Copy of Aadhar Card
vi. Undertaking that Applicant/Firm is not defaulter in the payment of
- any dues of State Government/Govt. of India and he is not in legal
dispute with the State Government as regards payment of any dues
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under the 2013 Rules or any previous mining contract and has not
been convicted in'any‘criminal offence by a competent court of law.

vii. An undertaking that he has read and agrees with the terms of this
E-auction notice and the conditions set out theréin.

e. On the date of verification of documents uploaded by the bidder, his
eligibility to participate in the bidding process shall be ascertained. The
ineligible/blacklisted agency/contractor/firm shall not be allowed to
participate in the bidding process.

f. The documents must be submitted by individual/proprietor, society,
partnership firm and company as applicable to the entity. In the event of
delay in submis_sio.n of aforesaid documents or submission of incorrect
documents the bidder shall be solely responsible. Fbr delay in user ID
activation, all bidders are advised to régister well in advance to avoid last-
minute delays. For more details regarding registration process kindly refer
to  registration = guidelines on the e-procurement  website

WWW.eproc.punijab.gov.in.

g. The prospective  bidder may contact customer care of
WWW.eproc.punjab.gov.in at telephone numbers 0120-4001002, 0120-
4001005, 0120-6277787, 0172-2970263, 022-27569266 and 0172-

2970284for any technical queries related to participation and submission
of the bids.

3. Process of Bidding: :
a. The E-auction for award of mining rights shall be conducted site wise/cluster

for the mining areas there under, through e-auction process where every
interested prospective bidder can bid.

b. During E-auction if any bidder violates any rules, then he/she will not be
allowed to participate in the e-auction and his EMD shall be forfeited. If
Director decides that the violation is serious then he may prohibit the bidder
to participate in e-auction for upto’3 years.

C. The Director/mining reserves the rights to cancel any bid given by the
bidder, to annul the bidding process ahd reject all or any of the bids at any |

| time or to exclude vany mining site(s)/cluster from the auction and this being
in the realm of contract, there shall be no obligation to communicate such
reasons to any bidder.

d. Tenders of clusters shall be called by the Executive Engineer-cum-District
Mining Officer, Pathahkot on the e-procurement portal. However, in case a
situation of draw of lots arises than the same shall be held at Head Office
level under Director Mining. The‘time and place shall be intimated well in
time to all the H1 bidders. |
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4. Pre-Bid Meeting: | .
a. The Bidder or his official representative is invited to attend a pre-bid

meeting which will take place at the address, venue, time and date
as indicated above.

The purpose of the meeting will be to clarify issues and to answer
questions on any matter that may be raised at that stage.

. The bidder is requested to submit any questions in writing to reach

the department not later than 3‘days before the meeting.

Minutes of the ‘m‘eeting,'including the text of the questions raised
(without identiinng the source of enquiry) and the responses
given will be uploaded on the e-procurement web site

‘www.eproc.punjab.gov.in. Any modification of the auction notice,

which may become necessary as a result of the pre-bid meeting
shall be made by the department exclusively through the issue of
an Addendum/Corrigendum pursuant to clause-S and not through
the min.utes of the pre-bid meeting.

- Non-attendance of any bidder at the pre-bid meeting will not

because for disqualification of a bidder.

5. Amendment of Auction Notice

a.

b.

Before the deadline for submission of bids, the department may modify the
auction notice by issuing addenda/corrigenda.

Any addendum/corrigéndum thus issued shall be part of the
auction notice and shall be uploaded on the €-procurement web site
WWW.eproc.punjab.gov.in _

To give prospective bidders reason éble time in which to take an
addendum/corrigendum into account in preparing their bids, the
department may, at his discretion, extend as necessary the
deadline for submission of bids.

6. Site Visit/Selection of Mining Areas:

d.

The prospective bidder at his own level and expenses can visit the mining
areas (Annexure 1) to satisfy himself as to the feasibility of conducting
mining operations in the areas located in the said mining site(s)/cluster and
also satisfy himself regarding quantity of minor mineral to be extracted from
the mining site(s) Ihe plans to bid for. _

The department shall not be respbnsible in future for non-availability of
material on the mihing site(s)/cluster as per the auction notice, if the same

‘is not brought into notice of the department by the bidder before

submission of his/her bid.
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The succeseful bidder shall have to apply for transfer the Environmental
Clearance (EC) EC at his/her name from the competent authority.

The department will not be responsible for any reduction in Annual
Concession Quantity by SEIAA or any other regulatory authority for any
cluster. No relaxation will be given on account of Annual Concession Value

| due the said mentioned reason,

7. Provisional Acceptance, Award of Concession:

d.

The provisional acceptance shall be issued by the Government in the name
of successful bidder. The successful bidder shall deposit @ 35% of annual
concession value as first installment from his designated account within 2

banking days from the date of issue of provisional acceptance, through

designated bank account by RTGS/NEFT in the account of Executive

Engineer-cum-District Mining Officer, Pathankot as given in Annexure 4.

If the successful bidder does not deposit the requisite amount within the
stipulated time (within 2 banking days, upto 5.00 pm after issuance of
provisional acceptance) then the EMD deposited by him will be forfeited and
he will be prohibited to participate in the coming e-auction for next 3 years.
In case, the successful bidder fails to deposit Secunty amount within 2
working days, up to 5.00 pm after issuance of provisional acceptance, the
€arnest money deposit shall be forfeited and he will be prohibited to
participate in the coming E-auction for the next 3 years.

The EMD of the unsuccessful bidder shall be refunded within 7 banking
days of provisional acceptance of the bid. This amount shall be refunded to
the designated accounts through which the bidder remitted the EMD.

The concessionaire shall deposit Enwronment Performance Guarantee @
Rs.15,000/- per acre within 30 days from the date of executlon of
concession agreement with the Executlve Engineer-cum-District Mining
Officer, Pathankot in shape of FD/Cash/DD/Bank Guarantee having validity

of 6 months over the concession period.

In addition to the annual concession value, the concessionaire shall deposit
the quarterly land owner compensation in the bank account of Central
Government/State Government/Panchayat/Prlvate landowners @ Res. 50/-
per tonne through cheque as per the extraction done. The same shall be
informed to the Executive Engineer-cum-District Mining Officer, Pathankot

while producing the evidence. In case of violation, the concession shall be

- cancelled as per the 2013 Rules (as amended) and the concessionaire shall

be blacklisted for a period of three years.
The concessionaire shall be bound to deposit T.D.S under Section 206-C(IC)
of the Finance Act, 2004 (as amended). Every concessionaire shall be bound
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to supply the Pan Number (for Income Tax) and GST Number (for GST) to
the concerned District Mining Officer.

8. Award of Concession and Signing of Agreement —

a. After completion of E-auction, the payment of 1st installment and security
amount s.hould be paid by the successful bidder only through this
designated bank account and he/she will not be allowed to deposit any
amount from any account other than his/her designated bank account. In
case, if successful bidder deposits the said amount from the other account
instead of his/her own account, the same shall be forfeited and the bid shall
be cancelled.

b. The bank account details of Executive Engineer-cum-District Mining Officer,
Pathankot, in which 1t installment amount and security amount is to be
deposited by successful bidder, is mentioned in Annexure 4.

C. In case, the successful bidder fails to execute and register the concession
agréement within 15 days from date of issuance of provisional acceptance,
the provisional acceptance of the bidder shall be cancelled and his first
installment and Security deposit shall be forfeited and the bidder shall be
blacklisted for 3 years and the fresh-aLlction of mining cluster shall be held.

9. Site regulatory measures:
a. The successful bidder/contractor shall be bound to install boundary pillars

for demarcation and fix the bench marks for regulation of depth of
€xcavation at mining site(s) at his own expenses;

b. The successful bidder/contractor can start the excavation from the mining
site(s) only after the execution of concession agreement and obtaining all
necessary statutory and non-statutory clearances and installing electronic
weigh bridge. It shall be ensured by the concessionaire that the weighbridge
instalied at each mining site must be able to measure the full weight of all
types/sizes of vehicles/carriers used for transporting excavated material
from the mining site. |

C. The concessionaire shall put up notice board at the pit head of mining site(s)
showing concession details like khasra Nos., quarry map, per annum
quantity allowed, timing allowed for mining activity, corncession period etc.
and contact detail of Deputy Commissioner, Pathankot, Executive Engineer-
cum-District Mining Officer, Pathénkot, and concessionaire etc. so that any

. pérson can give complaint if any.

d. The concessionaire shall allow the gOyernment employee near the weight
machine so that he may check the register of measuring weight etc. by the
concessionaire, ‘



154

28

e. The concessionaire shall send details  of each measured vehicle
electronically to the Department in prescribed form-T and the Department
after verification of the said details issue slip electronically in prescribed
form-T, which shall be downloaded by concessionaire and shall be used for
transit of loaded minor sand mineral. The slips shall be issued only from the
departmental web portal i.e. https://minesandgeology.punjab.gov.in.

f. It shall be the responsibility of the concessionaire to level the pits, ditches,

| restore physical, c'hemical and biological quality disturbed by the mining to
a level acceptable to all concerned simultaneously | after carrying out
excavation work as per conditions of mine closure plan so that there may
not be any untoward incident. The concessionaire must leave the area in
such a way that rehabilitation does not become a burden to the society
after mining operation is over. It must also aim to create as self-sustained
ecosystem. o

n. No excavation work of minor mineral shall be carried out at protected
reservoir or any forést area. -

0. The present mode of excavation at each mining site of cluster permitted by
SEIAA is already mentioned in Annexure 1. Further, the bidder at his own
discretion may approach to SEIAA for granting permission to conduct semi
mechanized mining operations in the Clusters where initially the permission
has been granted manually. The Department shall facilitate such
applications of successful bidders/contractors. _

p. The mining operation shall be undertaken in a scientific and systematic
manner i.e. mining operation should be consistent with the approved mining
plan and guidelines issued by State Environment Impéct Assessment
Aufhority. |

10. Other mandatdry conditions:

a. The conditions mentioned in the environment Clearance shall be binding on

 the successful bidder/concessionaire.

b. The prospective bidder/ Contractor shall comply with the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention &
Control of Pollution) Act, 1981, Environment ‘(Protection)Act, 1986, Punjab
Land Security Act, 1900, Indian Forest Act, 1927, Wild Lives (Preservation)
Act, 1972, Mines Act, 1952, Mines and Minerals (Regulation and
Development) Act, 1957, Forest (Conservation) Act, 1980, Metalliferous
Mines Regulation, -1961, Environmeht Clearance, Environment Management.
Plan, and Punjab Minor Mineral Rules, 2013 (as amended) as well as ahy
conditions imposed by the environmental clearances.
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. The prospective bidder/ contractor shall also comply with the Punjab Minor

Mineral Policy 2023, the terms of this auction notice as well as the Form L-
1 form (as amended) statutory contract. In case any amendment is made
in the 2013 Rules, or any other govérnment rules, instruCtionS, notification,
circular are amended and/or issued, during the concession period, the same
shall be binding on the contractor and‘ shall be 'deemed to be part of this

document and any contract executed with such contractor.

. In the event of violation of any of the above, the contract may be cancelled

by giving show cause notice or without giving any such notice in case of
any emergency by competent authority and the amount deposited by the
bidder/ contractor at the time of auction shall be forfeited.

11. Rights reserved to the State Government:

The bidders and their representatives shall observe the highest
standard of ethics during grant of the mining concessioh. Notwithstanding
anything to the contrary contained herein, the Government may reject a
bid, withdraw the minihg concession, as the case may be, without being
liable in any manner whatsoever to the bidder or to the successful bidder,
as the case may be. If the Government determine that the bidder or the
successful bidder, as the case may be, has, directly or indirectly or through
an agent, engaged in any corrupt fraudulent practice, coercive practice,
undesirable practice or restrictive practice in the bidding process or
subsequent to allotment, in such an event, the Government shall be entitled |

to forfeit and appropriate the EMD or Performance Security, as the case

“may be, as damages, without prejudice to any other right or remedy that

may be available to the Government under the auction notification and/ or
otherwise. However, before taking such an action, opportunity to show
cause shall be issued to the affected parties in order to comply with the
principles of natural justice.

For any clarification regarding the auction process, the bidders may
kindly contact numbers mentioned in Annexure-4.

Detailed information regarding'e-auction can be downloaded from
the e-procurement website www.eproc.punjab.gov.in or can be collected

from the office of undersigned,

-Sd-
v M‘- Executive Engineer-cum-
M s District Mining Officer,
M%. Pathankot.
Gao\o‘” pg\\‘a“‘"

N \\'\\ab ’
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Government of Punjab
Department of Mines& Geology

Auction Notice
Notlce No 11/6A Dated 22/03/2023

WHEREAS the State of PunJab has formulated and approved the Punjab State
Mlnor Mineral Policy, 2023 under the Punjab Minor Mineral Rules, 2013 [the 2013
Rules] formulated by the State Government under the Mines and Minerals (Development
& Regulations) Act, 1957[the 1957 Act].

WHEREAS, the present notice is being - issued for allotment of contracts of
" commercial mining sites/cluster-X in district Pathankot mentioned in the attached
Annexure 1. The Schedule is mentioned below: |

SCHEDULE

Activity Date Time
Start date for Registration of Bidders and 22.03.2023 4.00 PM
upload of documents/EMD payment
Pre-Bid Meeting 29.03.2023 11.00 AM
Last date for upload of Documents / EMD B 12.04.2023 ~ upto 12.00 PM
payment '
Technical Bid evaluation - 12.04.2023 , 2: 00 PM
LOpening of Financial Bid ’ | 19.04.2023 12.00 PM

* Place of Pre Bid meeting:

Executive Engineer/Pathankot,
~ Drainage -Cum- Mining and Geology Division,
WRD, Punjab. @ Madhopur, 145024,

» Punjab State Minor Mineral Policy, 2023

All the terms and conditions of the Punjab State Minor Mineral
Policy, 2023 (Annexure 2) shall be the binding instructions for this

Policy 2023, following terms and condl‘tlons are ment|oned below:

Additional Terms & Conditions for the Auction:

1. Submission of Bid/ Participation:
a. Each bid shall be submitted online through e-procurement website
WWW.eproc.punijab.qgov.in of Punjab Govt.
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b. To participate in the e—avuction prospective bidders shall have to get
‘themselves registered Wlth the e-Procurement portal

(http://www, eDroc punjab.gov.in) and obtain user ID and password Class

3 Digital Signature Certificate is mandatory for oartlcmatmq in the e-auction
process, '

2. Fees, EMD, Undertaking, Documents:
a. The prospective biddervshall deposit the application fee (non refundable)

for participation in E-auction and EMD through a designated bank account
which must be in his/her name (or company/firm)'only. The bidder shall
give the details of this designated bank account in his undertaking.

b. Prospective bidder shall deposit the EMD on the e-procurement website
through e-payment gateway as described in the Annexure 1 for mining
site(s)/cluster(s), he/she plans to bid for, In case, the EMD deposited is less
than the prescribed value or if prospective bidder deposits EMD from the
bank accounts other than his designated bank account, then his/her
technical bid shall be rejected. |

c. Every bidder shall also deposit processmq fees, as applicable, on the e-

' Mcurement website www.eproc. oumab gov.in. This amount shall be non

- refundable. | _
d. Prospective bidder shall upload the following documents:
i. MS_Excel undertaking (Annexure 3) shall be uploaded by

prospective  bidder on the e-procurement web  sjte -

WWW.eproc.punjab.gov.in. This undertaking shall be downloaded
from the e-procurement website only. If the undertaking is not
uploaded as per requisite pro forma or giving incomplete information
or upload the blank undertaking by any bidder, then his/her technical
bid shall be rejected.

il. - An undertaking that he shall ensure the presence of Site Manager(s)
and Software professional(s) for each cluster.

iii. Copies of Audited Final Accounts (Balance Sheet and Profit and Loss
Account)/ Income tax returns for last three years to verify turnover,
along with Statement of designated bank account duly signed by the
bank

iv. Copy of PAN card

v. Copy of Aadhar Card

vi. Undertaking that Applicant/Firm is not defaulter in the payment of
any dues of State Government/Govt. of India and he is not.in legal
dispute Wlth the State Government as regards payment of any dues
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under the 2013 Rules or any previous mining contract and has not
been convicted in any criminal offence by a competent court of law.
vii. An undertaking that he has read and agrees with the terms of this
E-auction notice and the conditions set out therein.
On the date of veriﬁcatioh of documents uploaded by the bidder, his
eligibility to participate in the bidding process shall be ascertained., The
ineligible/blacklisted agency/contractor/firm shall not be allowed to
participate in the bidding process.
The documents must be submitted by individual/proprietor, society,
partnership firm and company as applicable to the ehtity. In the event of
delay in submission of aforesaid documents or submission of incorrect
documents the bidder shall be solely responsible. For delay in user ID
activation, all bidders are advised to regiSter well in advance to avoid last-
minute delays. For more details regarding registration process kindly refer
to  registration | guidelines on the e-procurement-  website

WWW.eproc.punjab.gov.in.

. The  prospective  bidder may - contact: customer care of

WWW.Eproc.punjab.gov.in at telephone numbers 0120-4001002, 0120-
4001005, 0120-6277787, 0172-2970263, 022-27560266 and 0172-

2970284for any technical queries related to partICIpation and submission
of the bids.

of Bidding:
The E-auction for award of mining rights shall be conducted site wise/cluster

- for the mining areas there under, through e-auction process where every

interested prospective bidder can bid. - o

During E-auction if any bidder violates any rules, then he/she will not be
allowed to participate in the e-auction and his EMD shall be forfeited. If
Director decides that the violation is serious then he may prohibit the bidder
to participate in e-auction for uptb 3 years.

The Director/mining reserves the rights.to cancel any bid given by the
bidder, to annul the bidding process and reject all or any of the bids at any
time or to exclude any mining site(s)/cluster from the auction and this being
in the realm of contract, there shall be no obligation to communicate such
reasons to any bidder.

Tenders of clusters shall be called by the Executive Engineer-cum-District
Mlning Officer, Pathankot on the e- procurement portal. However, in case a
situation of draw of lots arises than the same shall be held at Head Office
level under Director Mining. The time and place shall be intimated well in
time to all the H1 bidders.
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4. Pre-Bid Meeting:
a. The Bidder or his official representative is invited to attend a pre-bid

meeting which will take place at the address, venue, time and date
as indicated above. |

b. The purpose of the meeting will be to clarify issues and to answer
questions on any matter that may be raised at that stage.

c. The bidder is requested to submit any questions in writing to reach
the department not later than 3 days before the meeting.

d. Minutes of the meeting, including the text.of the questions raised
(without identifying the source of enquiry) and the responses
given will be wuploaded on the e-procurement web site

’ www.eproc.punjab.gov.in. Any modification of the auction notice,
which may become necessalry as a result of the pre-bid meeting
shall be made by the department exclusively through the issue of
an Addendum/Corrigendum pursuant to clause 5 and not through -
the minutes of the pre-bid meeting. |

e. Non-attendance of any bidder at the pre-bid meeting' will not
because for disqualification of a3 bidder.

5. Amendment of Aljction Notice ,
a. Before the deadline for submission of bids, the department may modify the

auction notice by issuing addenda/corrigenda.

b. Any addendum/corrigendum thUs' issued shall be part of the
auction notice and shall be uploaded on the e-procurement web site
WWw.eproc.punjab.gov.in

c. To give prospective bidders reason able time in Which to take an .
addendum/corrigendum into account In preparing their bids, the
‘department may, at his discretion, extend as necessary the

deadline for submission of bids.

6. Site Visit/Selection of Mining Areas:
a. The prospective bidder at his own level and expenses can visit the mining

areas (Annexure 1) to satisfy himself as to the feasibility of cohducting :
mining operations in the areas located in the said mining site(s)/cluster and
also satisfy himself regarding quantity of minor mineral to be extracted from
the mining site(s) he plans to bid for.

- b. The department shall not be responsible in future for non-availability of |
material on the mining site(s)/cluster as per the auction notice, if the same |
is not brought into notice of the department by the bidder before |
submission of his/her bid.
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The successful bidder shall have to apply for transfer the Environmental
Clearance (EC) EC at his/her name from the competent authority.

The department will not be responsible for any reduction in Annual
Concession Quantity by SEIAA or any other regulatory authority for any
cluster. No relaxation will be given on account of Annual Concession Value
due the said mentioned reason.

7. Provisional Acceptance, Award of Concession:

d.

The provisional acceptance shall be issued by the Goverhment‘in the name
of successful bidder. The successful bidder shall deposit @ 35% of annual
concession value: as first installment from his designated account within 2
banking days from the date of issue of provisional ‘accep'tance, through
designated bank account by RTGS/NEFT in the account of Executive
Engineer-cum-District Mining Officer, Pathankot as given in Annexure 4.
If the successful bidder does not deposit the requisite amount within the
stipulated time (within 2 banking days, upto 5.00 pm after issuance of
provisional acceptance) then the EMD deposited by him will be forfeited and
he will be prohibited to participate in the coming e-auction for next 3 years. -
In case, the successfuyl bidder fails to deposit Security amount within 2
working days, up to 5.00 pm after issuance of provisional acceptance, the
€arnest money deposit shall pe forfeited and he will be prohibited to
participate in the coming E-auction for the next 3 years. |

. The EMD of the unsuccessful bidder shall be refunded within 7 banking

days of provisional acceptance of the bid. This amount shall be refunded to
the designatéd accounts through which the bidder remitted the EMD.

The concessionaire shall deposit Environment Performance Guarantee @
Rs.15,000/- per acre within 30 days from the date of execution of
concession agreement with the Executive Engineer-cum-District Mining
Officer, Pathankot in shape of FD/Cash/DD/Bank Guarantee having validity_f‘
of 6 months over the concession period.

In addition to the annual concession vélue, the concessionaire shall deposit
the quarterly land OWNer compensation in the bank account‘ of Central
Government/State Government/Panchayat/Private landowners @ Rs, 50/-
per tonne through cheque as per the extraction done. The same shall be
informed to the Executive Engineer-cum-District Mining Officer, Pathankot
while producing the evidence. In case of violation, the concession shall be
cancelled as per the 2013 Rules (as amended) and the concessionaire shall
be blacklisted for 3 period of three years.

The concessionaire shall be bound to deposit T.D.S under Section 206-C(IC)
of the Finance Act, 2004 (as amended). Every concessionaire shall be bound
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to supply the Pan Number (for Income Tax) and GST Number (for GST) to
the concerned District Mining Officer.

8. Award of Concession and 'Signing of Agreement -

a. After completion of E-auction, the payment of 1st instaliment and security
amount should be paid by the successfyl bidder only through this
designated bank account and he/she will not be allowed to deposit any
amount from any account other than his/her designated bank account. In
case, if successful bidder deposits the said amount from the other account
instead of his/her own account, the same shall be forfeited and the bid shall
be cancelled.

b. The bank account details of Executive Engineer-cum-District Mining Officer,
Pathankot, in which 1st installment amount and security amount is to be
deposited by successful biddef, is mentioned in Annexure 4.

C. In case, the successful bidder fails to execute and register the concession
agreement within 15 days from date of issuance of provisional acceptahce,
the provisional acceptance of the bidder shall be cancelled and his first
installment avnd Security deposit shall be forfeited and the bidder shall be

blacklisted for 3 years and the fresh auction of mining cluster shall be held.

9. Site regulatory measures:
a. The successful bidder/contractor shall be bound to install boundary pillars

for demarcation and fix the bench marks for regulation of depth of
excavation at mining site(s) at his own expenses;

b. The successful bidder/contractor can start the excavation from the mining
site(s) only after the execution of concession agreement and obtaining all
necessary statutory and non-statutory clearances and installing electronic
weigh bridge. It shall be ensured by the concessionaire that the weighbridge
installed at each mining site must be able to measure the full weight of all
types/sizes of vehicles/carriers used for transporting excavated material
from the mining site.

C. The concessionaire shall put up notice board at the pit head of mining site(s)
showing concession details like khasra Nos., quarry map, per annum
quantity allowed, timing allowed for mining activity, concession period etc.
and contact detail of Deputy Commissioner, Pathankot, Executive Engineer-
cum-District Mining Officer, Pathankot, and concessionaire etc, so that any
person can give complaint if any. |

d. The concessionaire shall allow the government employee near the weight
machine so that he may check the register of measuring weight etc. by the
concessionaire.
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The 'concessiona'ire shall send details of each measured vehicle
electronically to the Department in prescribed form-T and the Department
after verification of the said details issue slip electronically in prescribed
form-T, which shall be downloaded by concessionaire and shall be used for
transit of loaded minor sand mineral. The slips shall be issued only from the
departmental web portal i.e. https://minesandgeology.punjab.gov.in.

It shall be the responsibility of the concessionaire to level the pits, ditches,
restore physical, chemical and'bielogical quality disturbed by the mining to
a level acceptable to all concerned simultaneously after carrying out
excavation work as per conditions of mine closure plan so that there may
not be any untoward incident. The: concessionaire must leave the area in
such a way that rehabilitation does not become a burden to the society
after mining operation is over. It must also aim to create as self-sustained
ecosystem,

No excavation work of minor mineral shall be carried out at protected
reservoir or any forest area. ’

The present mode of excavation at each mining site of cluster permitted by
SEIAA is already mentioned in Annexure 1. Further, the bidder at his own
discretion may approach to SEIAA for granting permission to conduct semi
mechanized mining operations in the Clusters where initially the permission
~has been granted manually. The Department shall facilitate such
applications of successful bidders/contractors.

p. The mining operation shall be undertaken in a scientific and systematic

manner i.e. mining operation should be consistent with the approved mining
plan and guidelines issued by State Enwronment Impact Assessment
Authority.

10. Other mandatory conditions:

a.

The conditions mentioned in the environment Clearance shall be binding on
the successful bidder/concessionaire. -

The prospective bidder/ Contractor shall comply with the provisions of the
Water (Prevention & Control of Pollu.tion) Act, 1974, Air (Prevention &
Control of Pollution) Act, 1981, Environment (Protection)Act, 1986, Punjab
Land Security Act, 1900, Indian Forest Act, 1927, wild Lives (Preservation)

'Act 1972, Mines Act, 1952, Mines and Minerals (Regulation and

Development) Act, 1957, Forest (Conservation) Act, 1980, Metalliferous
Mines Regulation, 1961, Environment Clearance, Environment Management
Plan, and Punjab Minor Mineral Rules 2013 (as amended) as well as any
conditions imposed by the environmental clearances.
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c. The prospectivebidder/ contractor shall also comply with the Punjab Minor
Mineral Policy 2023, the terms of this auction notice as well as the Form L-

1 form (as amended) statutory contract. In case any amendment is made

in the 2013 Rules, or any other government rules, instructions, notification,
circu‘lar are amended and/or issued, during the concession period, the same

shall be binding on the contractor and shall be deemed to be part of this

- document and any contract executed with such contractor.

d. In the event of violation of any of the above the contract may be cancelled
by giving show cause notice or without giving any such notice in case of

any emergency by competent authority and the amount deposited by the

bidder/ contractor at the time of auction shall be forfeited.

11. Rights reserved to the State Government:

The bidders and their representatives shall observe the highest
standard of ethics during grant of the mining concession. Notwithstanding
anything to the contrary contained herein, the Government may reject a
bid, withdraw the mining concession, as the case may be, without being
liable in any manner whatsoever to the bidder or to the successful bidder,
as the case may be. If the Government determine that the bidder or the
successful bidder, as the case may be, has, directly or indirectly or through

-an agent,'engaged in any corrupt fraudulent practice, coercive practice,
undesirable practice or restrictive practice in the bidding process or
subsequent to allotment, in such an event, the Government shall be entitled
to forfeit and appropriate the EMD or Performance Security, as the case
may be, as damages, without prejudice to any other right or remedy that
may be available to the Government under the auction notification and/ or
otherwise. However, before taking such an action, opportunity to show

“cause shall be issued to the affected parties in order to comply with the

' pnncrples of natural justice,

For any clarification regarding the auction process, the bidders may
kindly contact numbers mentioned in Annexure-4.
Detailed information regarding e-auction can be downloaded from

the e-procurement website Www.eproc.punjab.gov.in or can be collected

from the office of undersigned.

ch_
Executive Engineer-cum-
District Mining Officer,
Pathankot.
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Government of Punjab
Department of Mines& Geology

Auction Notice
Notice No 12/6A Dated 22/03/2023

WHEREAS the State of Punjab has formulated and approved the Punjab State
Minor Mineral Policy, 2023 under the Punjab Minor Mineral Rules, 2013 [the 2013
Rules] formulated by the State Government under the Mines and Minerals '(Development
& Regulations) Act, 1957[the 1957 Act].

WHEREAS, the present notice is being 'i'ssued for allotment of contracts of
commercial mining sites/cluster-XI in district Pathankot mentioned in the attached
Annexure 1. The Schedule is mentioned below:

et
F SiEny,

SCHEDULE

Activity Date - Time
Start date for Registration of Bidders and 22.03.2023 4.00 PM
upload of documents/EMD payment
Pre-Bid Meeting , | 29.03.2023 11.00 AM
Last date for upload of Documents / EMD 12.04.2023 upto 12.00 PM
payment . '
Technical Bid evaluation 12.04.2023 2: 00 PM
Opening of Financial Bid 19.04.2023 - 12.00 PM

* Place of Pre Bid meeting:

Executive Engineer/Pathankot,
Drainage -Cum- Mining and Geology Division,
WRD, Punjab. @ Madhopur, 145024.

e Punjab State Minor Mineral Policy, 2023

All the terms and conditions of the Punjab State Minor Mineral
Policy, 2023 (Annexure 2) shall be the binding instructions for this
auction notice, Further, in addition to terms and conditions of the
- Policy 2023, following terms and conditions are mentioned below:

Additional Terms & Conditions for the Auction:

1. Submission of Bid/ Participation:
a. Each bid shall be submitted online through e-procurement website

WWW.eproc.punjab.gov.in of Punjab Govt.

Qi

e
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b. To partncupate in the e-auction, prospectlve bidders shall have to get
themselves registered with  the e-Procurement portal
~(http://www.eproc.punijab.qov. in) and obtain user ID and password. Class

3 Digital Signature Certificate is mandatory for Dartlcmatlnq in the e-auction
process.

2. Fees, ‘EMD Undertaking, Documents:
a. The prospective bidder shall deposit the application fee (non refundable)

for participation in E-auction and EMD through a designated bank account ;
which must be in his/her name (or company/firm) only. The bidder shall
give the details of this designated bank account in his undertaking.

b.  Prospective bidder shall deposit the EMD on the €-procurement website
through e-payment gateway as described in the Annexure 1 for mining
site(s)/cluster(s), he/she plans to bid for. In case, the EMD deposited is less
than the prescribed value or if prospective bidder deposits EMD from the
bank accounts other than his designated bank account, then his/her
technical bid shall be rejected.

C. Every bidder shall also deposit processing fees, as applicable, on the e-

procurement website WWW.Eproc.punjab.gov.in. This amount shal be non:

refundable.

d. Prospective bidder shall upload the following documents:
i. MS_Excel undertaking (Annexure 3) shall be uploaded by
prospective  bidder on the e-procurement  web  site
wWw.eDroc.puntab.qov.in. This™ undertaking 'shall be downloaded

from the e-procurement website only. If the undertaking is not
uploaded as per requisite pro forma or giving incomplete information
or upload the blank undertaking by any bidder, then hls/her technical
bid shall be rejected.

ii. An undertaking that he shall ensure the presence of Site Manager(s)
and Software professional(s) for each cluster.

iii. Copies of Audited Final Accounts (Balance Sheet and Profit and Loss
Account)/ Income tax returns for last three years to verify turnover,
along with Statement of deSIQnated bank account duly signed by the
bank

iv. Copy of PAN card

V. Copy of Aadhaerard.

vi. Undertaking that Applicant/Firm is not defaulter in the payment of
any dues of State Government/Govt. of India and he is not in legal

dispute with the State Government as regards payment of any dues
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under the 2013 Rules or any previous mining contfact and has not
been convicted in any criminal offence by a com‘petenf cdurt of law.

Vii. An undertaking that_ he has read and agrees with the terms of this
E-auction notice and the conditions set out therein. w

€. On the date of verification of documents uploaded by the bidder, his

- eligibility to participate in the bidding process shall be ascertained. The
ineligible/blacklisted agency/contractor/firm shall hot be allowed  to
participate in the bidding process.

The documents must be submitted by individual/proprietor, society,
partnership firm and company as applicable to the entity. In the event of
delay in submission of aforesaid documents or submission of incorrect
documents the bidder shall be solely respohsible. For delay in user ID
activation, all bidders are advised to register well in advance to avoid lést—
minute delays. For more details regarding registration process kindly refer
to  registration guidelines on the €-procurement  website

WWW.eproc.punjab.gov.in.

The  prospective  bidder may  contact customer care of
WWW.eproc.punjab.qgov.in at telephone numbers 0120-4001002, 0120-
4001005, 0120-6277787, 0172-2970263, 022-27560266 and 0172-

2970284for any technical queries related to participation and submission
of the bids, |

3. Process of Bidding:

d.

The E-auction for award of mining rights shall be conducted site wise/cluster
for the mining areas there under, thro.ugh e-auction process where every |
Interested prospective bidder can bid. |

During E-auction if any bidder violateé any rules, then he/she will not be
allowed to participate in the e-auction and his EMD shall be forfeited. If
Director decides that the violation is serjous then he may prohibit the bidder
to participate in e-auction for upto 3 years.

The Director/mining reserves the rights to cancel any bid given‘by the
bidder, to annul the bidding process and reject all or any of the bids at any
time or to exclude any mining site(s)/cluster from the auction and this being
in the realm of contract, there shall be no obligation to communicate such
reasons to any bidder.

Tenders of clusters shall be called by the Executivev Engineer-cum-District
Mining Officer, Pathankot on the e-procurement portal. However, in case 3
situation of draw of lots arises than the same shall be held at Head Office
level under Director Mining. The time and place shall be intimated well in
time to all thé H1 bidders. |
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4. Pre-Bid Meeting:
a. The Bldder or his official representatlve is invited to attend a pre-bid

. meetmg which will take place at the address venue, time and date
as indicated above,
b. The purpose of the meeting will be to clarify issues and to answer »
questions on any matter that may be raised at that stage.
C. The bidder is requested to submit any questions in writing to reach
the department not later than 3 days before the meeting.
d. Minutes of the meeting, |nclud|ng the text of the questions raised
(without identifying the source of enquiry) and the responses
~given  will be uploaded on the e- procurement web site
WWw.eproc.punjab.gov.in. Any modlﬁcat|on of the auction notice,
which may become necessary as a result of the pre-bid meeting
shall be made by the department exclusively through the issue of
an Addendum/Corrlgendum pursuant to clause 5 and not through
the minutes of the pre-bid meetlng
e. Non-attendance of any bidder at the pre-bid ‘meeting will not
because for disqualiﬁcation of a bidder.

5. Amendment of Auction Notice
- a. Before the deadline for submission of bids, the department may modify the

auction notice by issuing addenda/éorrigenda

b. Any addendum/corrigendum thus lssued shall be part of the

auction notice and shall be uploaded on the e-procurement web site
- Www.eproc.punjab.gov.in _

c. To give prospective bidders reason able time in which to take an
addendum/corrlgendum into account in preparmg their bids, the
department may, at his discretion, extend as necessary the
deadline for submission of bids. |

6. Site Visit/Selection of Mining Areas: :
- a. The prospective bidder at his own Ievel and expenses can visit the mining

areas (Annexure 1) to satisfy hlmself as to the feasibility of conducting
mining operations in the areas located in the said mining site(s)/cluster and
also satisfy himself regarding quantity of minor mineral to be extracted from
the mining site(s) he plans to bid for.

b. The department shall not be responsible in future for non- availability of
material on the mining site(s)/cluster as per the auction notice, if the same
is not brought into notice of the department by the bidder before
submission of his/her bid.
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“The successful bidder shall have to apply for transfer the Environmental

Clearance (EC) EC at his/her name from the competent authority.

The department will not be responsible for any reduction in Annual
Concession Quantity by SEIAA or any other regulatory authority for any
cluster, No relaxation will be given on account of Annual Concession Value

due the said mentioned reason.

7. Provisional Acceptance, Award of Concession:

a.

The provisional acceptance shall be_iSsued by the Government in the name
of successful bidder. The successful bidder shail depositv @ 35% of annual
concession value as first instaliment from his designated account within 2
banking days from the date of issue of provisional acceptance, through
designated bank account by RTGS/NEFT in the account of Executive
Engineer-cum-District Mining Officer, Pathankot as given in Annexure 4.
If the successful bidder does not depoéit the requisite amount within the
stipulated time (within 2 banking days, upto 5.00 pm after issuance of
provisional acceptance) then the EMD deposited by him will be forfeited and
he will be prohibited to participate in the coming e-auction for next 3 years.,
In case, the successful bidder fails to deposit Security amount within 2
working days, up to 5.00 pm after issuance of provisional acceptance, the
€arnest money deposit shall be forfeited and he will be prdhibited to
participate in the coming E-auction for the next 3 years.

. The EMD of the unsuccessful bidder shall be refunded within 7 banking

days of provisional acceptance of the bid. This amount shall be refunded to
the designated accounts through which the bidder remitted the EMD.

The concessionaire shall deposit Environment Performance Guarantee @
Rs.15,000/- per acre within 30 days from the date of execution of
concession agreement with the Executive Engineer-cum-District Mining

‘Officer, Pathankot in shape of FD/Cash/DD/Bank Guarantee having validity

of 6 months over the concession period.,

. In addition to the annual concession value, the concessionaire shall deposit

the quarterly land owner COmpensation in the bank account of Central
Government/State Government/Panchayat/Private landowners @ Rs. 50/-
per tonne through cheque as per the extraction done. The same shall be
informed to the Exécutive Engineer-cum—District Mining Officer, Pathankot
while producing the evidence. In case of violation, the concession shall be
cancelled as per the 2013 Rules (as amended) and the concessionaire shall -
be blacklisted for a period of three years.

The concessionaire shall be bound to deposit T.D.S under Section 206-C(IC)

~of the Finance Act, 2004 (as amended). Every concessionaire shall be bound
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to supply the Pan Number (for Ihcome Tax) and GST Number (for GST) to
the concerned District Mining Officer.

8. Award of Concession and Signing of Agreement -

a. After completion of E-auction, the payment of 1st installment and security
amount should be paid by the successful bidder only through this
designated bank account and he/she will not be allowed to deposit any
amount from any account other than his/her designated bank account. In
case, if successful bidder deposits the said amount fro'm‘the‘other account
instead of his/her own account, the same shall be forfeited and the bid shall

- be cancelled. ,

b. The bank account details of Execuﬁve Engineer-cum-D_istrict Mining Officer,
Pathankot, in which 15t instaliment amount and security ambun‘t is to be
deposited by successful bidder, is mentioned in Annexure 4.

C. In case, the successful bidder fails to execute and register the concession
agreement within 15 days from date of issuance of provisional acceptance,
the provisional acceptance of the bidder shall be cahcelled and his first
installment and Security deposit shall be forfeited and the bidder shall be
blacklisted for 3 years and the fresh auction of mining cluster shall be held.

9. Site_f-egulator’y measures: |
' a. The successful bidder/contractor shall be bound to install boundary pillars

for demarcation and fix the bench marks for regulation of depth of
excavatioh at mining site(s) at his owh expensés;

b. The successful bidder/contractor can start the excavation from the mining
site(s) only after the execution of concession agreement and obtaining all
necessary statutory and non—stafutory clearances and installing electronic
weigh bridge. It shall be ensured by the concessionaire thaf the weighbridge
installed at each mining site must be able to measure the full weight of al|
types/sizes of vehicles/carriers used for transporting excavated material

- from the mining site.

C. The concessionaire shali put up notice board at the pit head of mining site(s)
showing concession details like khasra Nos., quarry map, per annum
quantity allowed, timing allowed for mining activity, concession period etc.
and contact detail of Deputy Commissioner, Pathankot, Executive Engineer-
cum-District Mining Officer, Pathankot, and concessionaire etc, so that any
person can give Complaint if any. |

d. The concessionaire shall allow the government employee near the weight
machine so that he may check the register of measuring weight etc. by the
concessionaire.
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e. The concessionaire shall send details of each measured vehicle

electronically to the Department in prescribed form-T and the Department

after verification of the said details issue shp electronically in prescribed |

form-T, which shall be downloaded by concessionaire and shall be used for
transit of loaded minor sand mineral. The slips shall be issued only from the
departmental web portal i.e. https: //mlnesandgeology punjab.gov.in.

f. It shall be the responsibility of the concessionaire to level the pits, ditches,
restore physical, chemical and biological quality disturbed by the mining to
a level acceptable to all concerned simultaneously after carrying out
excavation work as per conditions of mine closure plan so that there may
not be any untoward incident. The concessionaire must leave the area in
such a way that rehabilitation does not become a burden to the society -
after mining operation is over. Tt must aiso aim to create as self-sustained
ecosystem. |

n. No excavation work of minor mineral shall be carrled out ‘at protected
reservoir or any forest area.

0. The present mode of excavation at each mining site of cluster permitted by
SEIAA is already mentioned in Annexure 1. Further, the bidder at his own -
discretion may approach to SEIAA for granting permission to conduct semi
mechanized mining operations in the Clusters where initially the permission
has been granted manually. The Department shall facilitate such
applications of successful bidders/contractors.

p. The mining operation shall be undertaken in a scientific and systematic
manner i.e. mining operation should be consistent with the approved mining
plan and guidelines issued by State Environment Impact Assessment
- Authority.

10. Other mandatory conditions: |

a. The conditions mentioned in the environment Clearance shall be binding on
the successful bidder/concessionaire.

b. The prospective bidder/ Contractor shall comply with the provisions of the
Water (Prevention & Control of. Pollution) Act, 1974, Air (Prevention &
Control of Pollution) Act, 1981, Environment (Protection)Act, 1986, Punjab
Land Security Act, 1900, Indian Forest Act, 1927, Wild Lives (Preservation)
Act, 1972, Mines Act, 1952, Mines and Minerals (Regulation and

- Development) Act, 1957, Forest (Conservation) Act, 1980, Metalliferous
Mines Regulation, 1961, Environment Clearance, Environment Management
Plan, and Punjab Minor Mineral Rules, 2013 (as amended) as well as any

conditions imposed by the environmental clearances.



171

45

c. The prospective bldder/ contractor shall also comply with the PunJab Minor
Mineral Policy 2023, the terms of this auction notice as well as the Form L-
1 form (as amended) statutory contract. In case any amendment is made
in the 2013 Rules, or any other government rules, instructions, notification,
circular are amended and/or issued, during the concession period, the same
shall be binding on the contractor and shall be deemed to be part of this
document and any contract executed with such contractor.

d. In the event of violation of any of the above, the contract may be cancelled
by giving show cause notice or Without giving any such notice in case of
any emergency by competent authbrity and the amount deposited by the
bidder/ contractor at the time of auction shall be forfeited.

11. Rights reserved to the State Government:

The bidders and their representatives shall observe the highest
standard of ethics during grant of the'mining concession. Notwithstanding
anything to the contrary contained herein, the Government may reject a
bid, withdraw the mining concession, as the case may be, without being
liable in any manner whatsoever to the bidder or to the successful bidder,
as the case may be. If the Government determine that the bidder or the
successful bidder, as the case may be,— has, directly or indirectly or through
an agent, engaged in any corrupt fra_udujent practice, coercive practice,
undesirable practice or restrictive practice in the bidding process or
subsequent to allotment, in such an event, the Government shall be entitled
to forfeit and appropriate the EMD or Performance Security, as the case
may be, as damages, without prejudice to any other right or remedy that
may be available to the Government under the auction notification and/ or
otherwise. However, before taking such an action, opportunity to show
cause shall be issued to the affected parties in order to comply with the

principles of natural justice.

For any clarification regarding the auction process, the bidders may
kindly contact numbers mentioned in Annexure-4,

Detailed information regarding e-auction can be downloaded from

the e-procurement website WWW.eproc.punjab.gov.in or can be collected

from the office of undersigned.

v\ X ‘ -Sd-
‘\a?" %“‘ﬂw Executive Engineer-cum-
| G\Wea\@ “\“:?é | Eii:idkMining Officer,
AR athankot.
e oﬂ\s\p‘; . v
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Government of Punjab

-Department of Mines& Geology

Auction Notice
Notice No 13/6A Dated 22/03/2023

WHEREAS the State of Punjab has formulated and approved the Punjab State
Minor Mineral Policy, 2023 under the Punjab —Minbr Minerai Rules, 2013 [the 2013
Rules] formulated by the State Government under the Mines and Minerals (Development
& Regulations) Act, 1957[the 1957 Act].

WHEREAS, the present notice is being issued for allotment of contracts of
commercial mining sites/cluster-XII in district Pathankot mentioned in the attached

| Annexure 1. The Schedule is mentioned below:

SCHEDULE

Activity - Date | - Time
Start date for Registration of Bidders and 22.03.2023 4.00 PM
upload of documents/EMD payment
Pre-Bid Meeting ‘ 29.03.2023 11.00 AM
Last date for upload of Documents / EMD 12.04.2023 upto 12.00 PM
payment
Technical Bid evaluation 12.04.2023 2: 00 PM
Opening of Financial Bid - 19.04.2023 12.00 PM

e Place of Pre Bid meeting:

Executive En'gineer/Pathankot,
Drainage -Cum- Mining and Geology Division,

WRD, Punjab. @ Madhopur, 145024.

e Punjab State Minor Mineral Policy, 2023

All the terms and conditions of the Punjab State Minor Mineral
Policy, 2023 (Annexure 2) shall be the binding instructions for this
auction notice. Further, in addition to terms and conditions of the
Policy 2023, following terms and conditions are mentioned below:

Additional Terms & Conditions for the Auction:

1. Submission of Bid/ Participation:
- a. Each bid shall be submitted online through e-procurement website

WWw.eproc.punjab.gov.in of Punjab Govt,
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b. To participate in the e-auction, prospective bidderé shall have to get
themselves registered with  the  e-Procurement portal

(http://www.eDroc.Duniab.qov.in) and obtain user ID and password. Class

3 Digital Signature Certificate is mandatory for participating in the e-auction
process.

2. Fees, EMD, Undertaking, Documents:
a. The prospective bidder shall deposit the application fee (non refundable)

for participation in E-auction and EMD through a designated bank account
which must be in his/her name (or company/firm) only. The bidder shall
give the details of this designated bank account in his undertaking.

b. Prospective bidvder‘shall deposit the EMD on the €-procurement website
through e-payment gateway as described in the Annexure 1 for mining
site(s)/cluster(s), he/she plans to bid for. In case, the EMD deposited is less
than the prescribed value or if prospective bidder deposits EMD from the
bank accounts other than his designated bank account, then his/her
technical bid shall be rejected.

C. Every bidder shall aiso deposit processing fees, as applicable, on the e-

procurement website WWW.Eeproc.punjab.gov.in. This amount shall be non

refundable.
- d. Prospective bidder shall upload the following documents:
i. MS_Excel undertaking (Annexure 3) shall be uploaded by
prospective  bidder on the e-procurement - web  site
WWW.€proc.punjab.gov.in. This undertaking shall ‘be downloaded

from the e-procurement website only. If the undertaking is not
uploaded as per requisite pro forma or giving incomplete information
.or upload the blank undertaking by any bidder, then his/her technical
bid shall be rejected.
ii. An undertaking that he shall ensure the presence of Site Manager(s)
~and Software professional(s) for each cluster.
iii. Copies of Audited Final Accounts (Balance Sheet and Profit and Loss
- Account)/ Income tax returns for last three years to verify turnover,
along with Statement of designated bank account duly signed by the
bank
" iv. Copy of PAN card
v. Copy of Aadhar Card -
vi. Undertaking that Applicant/Firm is not .defaulter in the payment of
any dues of State Government/Govt. of India and he is not in legal

dispute with the State Government as regards payment of any dues
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under the 2013 Rules or any previous mining contract and has not

been'convicted in any crinﬁinal offence by a competent court of law.

vii. An undertaking that he has read and agrees with the terms of this
E-auction notice and the conditions set out therein.

On the date of verification of documents uplbaded by the bidder, his

eligibility to participate in the bidding process shall be ascertained. The

ineligible/blacklisted agency/contractor/ﬂrm shall not be allowed to

~participate in the bidding process.

The documents must be submitted by individual/proprietor, society,
partnership firm and company as applicable to the entity. In the event of

delay in submission of aforesaid documents or submission of incorrect

documents the bidder shall be solely responsible. For delay in user ID

3. Process
a.

‘activation, all bidders are advised to register well in advance to avoid last-

minute delays. For more details regardlng registration process kindly refer
to  registration = guidelines on  the e-procurement  website

WWW.eproc.punjab.gov.in.

The  prospective  bidder ‘may contact customer care of
WWW.Eproc.punjab.gov.in at telephone numbers 0120-4001002, 0120-
4001005, 0120-6277787, 0172-2970263, 022- -27560266 and 0172-

2970284for any technical queries related to partICIpatlon and submission
of the bids. '

of Bidding:

The E-auction for award of mining rlghts shall be conducted site wnse/cluster
for the mining areas there under, through e-auction process where every
interested prospective bidder can bid.

During E-auction if any bidder violates any rules, then he/she will not be
allowed to participate in the e-auction and his EMD shall be forfeited, If
Director decides that the violation is serious then he may prohibit the bidder
to participate in e-auction for upto 3 years.

The Director/mining reserves 'the rights to cancel any bid given by the
bidder, to annul the bidding process and reject all or any of the bids at any
time or to exclude any mining site(s)/cluster from the auction and this being
in the realm of cohtract, there shall'be no obligation to communicate such
reasons to any bidder.

. Tenders of clusters shall be called by the Executive Engineer-cum- DIStI’lCt

Mining Officer, Pathankot on the e- procurement portal. However in case a
situation of draw of lots arises than the same shall be held at Head Offi ice
level under Director Mining. The time and place shall be intimated well in
time to all the H1 bidders.
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4. Pre-Bid Meeting:
a. The Bidder or his official representative is invited to attend a pre-bid

meeting which will take place at the address, venue, time and date
as indicated above. o

b. The purpose of the meeting will be to clarify issues and to answer
questions on any matter that may be raised at that stage.

c. The bidder is requested to submit any questions in writing to reach
the department not later than 3 days before the meeting.

d. Minutes of the meeting, including the text of the questions raised
(without identifying the source of enquiry) and the responses
given will be uploaded on the e-procurement web site -
Www.eproc.punjab.gov.in. Any modification of the auction notice,
which may become necessary as a result of the pre-bid meetihg
shall be made by the departm'ent‘exclusively through the issue of
an Addendum/Corrlgendum pursuant to clause 5 and not through
the minutes of the pre-bid meeting. '

e. Non-attendance of any bldder at the pré-bid meeting will not
because for disqualification of a bidder.

5. Amendment of Auction Notice
a. Before the deadline for submission of bids, the department may modify the

auction notice by issuing addenda/corrigenda.

b. Any addendum/corrigendum thus issued shall be part of the
auction notice and shall be u_plcjaded on the e-procurement web site
- WWw.eproc.punjab.gov.in

c. To give prospéctive bidders reasdn able time in which to take an
addendum/corrigendum into account in preparing their bids, the
department may, at his discretion, extend as necessary the

deadline for submission of bids.

6. Site Visit/Selection of Mining Areas:
a. The prospective bidder at his own level and expenses can visit the mining

areas (Annexure 1) to satisfy himself as to the feasibility of conducting
mining operations in the areas located in the said mining site(s)/cluster and
also satisfy himself regarding quantity of minor mineral to be extracted from
the mining site(s) he plans to bid for. ' ,

b. The department shall not be responsible in future for non-availability'of
material on the mining site(s)/cluster as per the auction notice, if the same
is not brought into notice of the department by the bidder before
submission of his/her bid.
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The successful bidder shall have to apply for transfer the Environmental
Clearance (EC) EC at his/her name from the competent authority. |
The department will not be respbnsible for any reduction in Annual
Concession Quantity by SEIAA or ény othér regulatory authority for any
cluster. No relaxation will be given on account of Annual Concession Value

due the said mentioned reason.

7. Provisional Acceptance, Award of Concession:

a.

)

The provisional acceptance shall be issued by the Government in the name
of successful bidder. The successful bidder shall deposit @ 35% of annual
concession value as first installment from his designated account within 2
banking days from the date of issue of provisional acceptance, through
designated bank account by RTGS/NEFT in the account of Executive
Engineer-cum-District Mining Officer, P‘athankot as given in Annexure 4.
If the successful bidder does not deposit the requisite amount within the
stipulated time (within 2 banking days, upto 5.00 pm after issuance of
provisional acceptance) then the EMD deposited by him will be forfeited and
he will be prohibited to participate in the coming e-auction for next 3 years.
In case, the successful bidder fails to deposit Security amount within 2
working days, up to 5.00 pm after issuance of provisional acceptance, the
earnest money ‘deposit shall be forfeited and he will be prohibited to
participate in the coming E-auction for the next 3 years.

The EMD of the unsuccessful bidder shall be refunded within 7 banking
days of provisional acceptance of the bid. This amount shall be refunded to
the designated accounts through which the bidder remitted the EMD,

The concessionaire shall dep_osit Environment Performance Guarantee @
Rs.15,000/- per acre within 30 days from the date of execution of
concession agreement with the Execuﬁve Engineer-cum-District Mining
Officer, Pathankot in shape of FD/Cash/DD/Bank Guarantee having validity
of 6 months over the concession period.

In addition to the annual concession value, the concessionaire shall deposit
the quarterly land owner compensation in the bank account of Central
Government/State Government/Panchayat/Private landowners @ Rs. 50/-
per tonne through cheque as per the extraction done. The same shall be
informed to the Executive Engineer-cum-District Mining Officer, Pathankot
while producing the evidence. In case of violation, the concession shall be
cancelled as per the 2013 Rules (as amended) and the concessionaire shall
be blacklisted for a period of three years.

The concessionaire shall be bound to deposit T.D.S under Section 206-C(IC)
of the Finance Act, 2004 (as amehded). Every concessionaire shall be bound
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to supply the Pan Number (for Income Tax) and GST Number (for GST) to
the concerned District Mining Officer.

8. Award of Concession and Signing of Agreement —

d.

After completion of E-auction, the payment of 1st installment and security
amount should be paid by the successful bidder only  through this
designated bank account and he/she will not be allowed to deposit any
amount from any account other than his/her designated bank account. In
case, if successful bidder deposits the said amount from the other account
instead of his/her own account, the same shall be forfeited and the bid shall
be cancelled.

The bank account details of Executive Engineer-cum-District Mining Officer,
Pathankot, in which 1% installment amount and security amount is to be
deposited by successful bidder, is mentioned in Annexure 4.

In case, the successful bidder fails to execute and register the concession
agreement within 15 days from date of issuance of provisional acceptance,
the provisional acceptance of the bidder shall be cancelled and his first
installment and Security deposit'shall be forfeited and the bidder shall be
blacklisted for 3 years and the fresh auétion of mining cluster shall be held.

9. Site regulatory measures:

a.

d.

The successful bidder/contractor shall be bound to install boundary pillars
for demarcation and fix the bench marks for regulation of depth of
excavation at mining site(s) at his own expenses;

The successful bidder/contractor can start the excavation from the mining
site(s) only after the executlon of concession agreement and obtaining all
necessary statutory and non-statutory clearances and installing electronic
weigh bridge. It shall be ensured by the concessionaire that the weighbridge
installed at each mining site must be able to measure the full weight of all
types/sizes of vehicles/carriers used for transportlng excavated material
from the mining site.

‘The concessionaire shall put up notice board at the pit head of mlnmg site(s)

showing concession details like khasra Nos., quarry map, per annum
quantity allowed, tlmlng allowed for mining activity, concession period etc,
and contact detail of Deputy Commissioner, Pathankot, Executive Engineer-
cum-District Mining Officer, Pathankot, and concessionaire etc. so that any
person can give complaint if any.

The concessionaire shall allow the. government employee near the weight

machine so that he may check the register of measurmg weight etc. by the
concessionaire.,
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e. The concessionaire shall send details of each measured vehicle
electronically to the Departrhent in prescribed form-T and the Department
after verification of the said details issue slip electronically in prescribed
form-T, which shall be downloaded by concessionaire and shall be used for
transit of loaded minor sand mineral. The slips shall be issued only from the
departmental web portal i.e. https://minesandgeology.punjab.gov.in.

f. It shall be the reSponsibiIity of the concessionaire to level the pits, ditches,
restore physical, chemical and biological quality disturbed by the mining to
a level acceptable to all concerned simultaneously after carrying out
excavation work as per conditions of mine closure plan so that there may
not be any untoward incident. The concessionaire must leave the area in
such a way that rehabilitation does not become a burden to the society
after mining operation is over. It must also aim to create as self-sustained
ecosystem. -

n. No excavation work of minor mineral shall be carried out at protected
reservoir or any forest area. |

0. The present mode of excavation at each mining site of cluster permitted by
SEIAA is already mentioned in Annexure 1. Further, the bidder at his own
discretion may apprbach to SEIAA for granting permission to conduct semi
mechanized mining operations in the Clusters where initially the permission
has been granted manually. The Department shall facilitate such
applications of successful bidders/contractors.

p. The mining operation shall, be undertaken in a scientific and systematic
manner i.e. mining operation should be consistent with the approved mining
plan and guidelines issued by State Environment Impact Assessment
Authority. |

10. Other mandatory conditions:

a. The conditions mentioned in the environment Clearance shall be binding on
the successful bidder/concessionaire.

b. The prospective bidder/ Contractor shall comply with the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention &
Control of Pollution) Act, 1981, Environment (Protection)Act, 1986, Punjab
Land Security Act, 1900, Indian Forest Act, 1927, Wild Lives (Preservation)
Act, 1972, Mines Act, 1952, Mines and Minerals (Regulation and
Development) Act, 1957, Forest (Conservation) Act, 1980, Metalliferous
Mines Regulation, 1961, Envi’ronmen‘t CIear_ance,,Environment Management
Plan, and Punjab Minor Mineral Rules, 2013 (as amended) as well as any

conditions imposed by the environmental clearances.
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c. The prospective bidder/ contractor shall also comply with the Punjab Minor
Mineral Policy 2023, the terms of this auction notice as well as the Form L-
1 form (as amended) statutory contract. In case any amendment is made
in the 2013 Rules, or any other government rules, instructions, notification,
circular are amended and/or issued, during the concession period, the same
shall be binding on the contractor and shall be deemed to be part of this
document and any contract executed with such contractor.

d. Inthe event of violation of any of the above, the contract may be cancelled
by giving show cause notice or without giving any such notice in case of
any emergency by competent authority and the amount deposited by the

bidder/ contractor at the time of auction shall be forfeited.

11. Rights reserved to the State Government:

The bidders and their representatives shall observe the highest
standard of ethics during grant of the mining concession. Notwithstanding
anything to the contrary contained herein, the Government may reject a
bid, withdraw the mining concession, as the case may be, without being
liable in any manner whatsoever to the bidder or to the successful bidder,
as the case may be. If the Government determine that the bidder or the
successful bidder, as the case rhay be, has, directly or indirectly or through
an agent, engagéd in anycorfupt fraudulent practice, coercive practice,
undesirable practice or restrictive practice in the bidding process or
subsequent to allotment, in such an event, the Government shall be entitled
to forfeit and appropriate the EMD. or Performance Security, as the case
may be, as damages, without prejudice to any other right or remedy that
may be available to the Government under the auction notification and/ or
otherwise. However, before taking such an action, opportunity to‘show
cause shall be issued to the affected parties in order to comply with the
principles of natural justice. |

For any clarification regarding the auction process, the bidders may

kindly contact numbers mentioned in Annexure-4.

Detailed information regarding e-auction can be downloaded from

the e-procurement website www.eproc.punjab. gov.in or can be collected
from the office of undersigned.

-Sd-

N
b . Mﬂ‘w . Executive Engineer-cum-
o0 wwa | District Mining Officer
©x® a@‘SW' o Pathankot.
Gew Pamﬂ“" »
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Government of Punjab
Department of Mines& Geology

Auction Notice
Notice No 14/6A Dated 13/04/2023

WHEREAS the State of Punjab has formuléted and approved the Punjab State
Minor Mineral Policy, 2023 uhder the Punjab Minor Mineral Rules; 2013 [the 2013
Rules] formulated by thé State Government under the Mines and Minerals
(Development & Regulations)‘ Act, 1957[the 1957 Act].

WHEREAS, the present notice is being issued for allotment of contracts of
commercial mining sites/cluster-XXII in district Pathankot mentioned in the attached

Annexure 1. The Schedule is mentioned below:

SCHEDULE

54

Activity ~ Date Time

Start date for Registration of Bidders and 13-04-2023 05:00 PM
upload of documents/EMD payment - :

Pre-Bid Meeting _ ' _ 20-04-2023 11:00 AM.

Last date for upload of Documents / EMD 04-05-2023  |'12:00 PM
- | payment ’

Technical Bid evaluation 04-05-2023 4:00 PM

Opening of Financial Bid 11-05-2023 12:00 PM

» Place of Pre Bid meeting:

Executive Engineer/Pathankot,
Drainage -Cum- Mining and Geology Division, o
WRD, Punjab. @ Madhopur,145024.

« Punjab State Minor Mineral Policy, 2023

All the terms and conditions of the Punjab State Minor Mineral

Policy, 2023 (Annexure 2) shall be the binding instructions for this

auction notice. Further, in addition to terms and conditions of the
Policy 2023 following terms and conditions are mentioned below:

Additional Terms & Conditions for the Auction:

1. Submission of Bid/ Participation:
a. Each bid shall be submitted online through e-procurement website

www.eproc.punjab.gov.in of Punjab Govt.
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b. To participate in the e-auction, prospective bidders shall have to get
themselves  registered with - the e-Procurement portal
(http://www.eproc.punjab.gov.in) and obtain user ID and password. Class

3 Digital Signature Certificate is mahdatofv for participating in _the e-

auction process.

2, Fees, EMD, Undertaking, Documents:
a. The prospective bidder shall deposit the application fee (non refundable)

for participation' in E-auction and EMD through a designated bank account
which must be in his/her name (or company/firm) only. The bidder shall
give the details of this designated‘ bank account in his undertaking.

b. Prospective bidder shall deposit the EMD on the e-procurem.ent website
through e-payment gateway as described in the Annexure 1 for mining
site(s)/cluster(s), he/she plans to bid for. In case, the EMD deposited is
less than the prescribed vélue or if brospective 'bidder deposits EMD from
the bank accounts other than his designatéd bank account, then his/her
technical bid shall be rejected.

. Every bidder shall also deposit processing_fees, as applicable, on the e-

procurement websitewww.eproc.punjab.gov.in. This amount shall be

nonrefundable.
d. Prospective 'bidder shall upload the following documents:
i. MS_Excel undertaking (Annexure 3)shall be uploaded by
prospective  bidder on . the e-procurement web site

Www.eproc.punjab.gov.in. This undertaking shall be downloaded

from the e-procurement website only. If the undertaking is not
uploaded as per ‘requisite’ pro forma or giving incomplete
information or upload the blank: undertaking by any bidder, then
his/her technical bid shall be rejected.

i. An undertaking that he shall ensure the presence of Site
Manager(s) and Software professional(s) for each cluster.

iii. Copies of Audited Final Accounts (Balance Sheet and Profit and
Loss Account)/ Income tax returns for last three years to verify
turnover, along with Statement of designated bank account' duly
signed by the bank ‘

iv. Copy of PAN card

v. Copy of Aadhar Card

vi. Undertaking that Applicant/Firm is not defaulter in the payment of
any dues of State Government/Govt. of India and he is not in legal

dispute with the State Government as regards payment of any dues
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under the 2013 Rules or any previous mining contract and has not
been convicted in any criminal offence by a competent court of law.

vii. An undertaking that he has read and agrees with the terms of this
E-auction notice and the conditions set out therein.

e. On the date of verification of documents uploaded by the bidder, his
eligibility to participate' in the biddihg process shall be ascertained. The
ineligible/blacklisted agency/contractor/ﬁrm shali not be allowed to
participate in the bidding process.

f. The documents must be submitted by individual/proprietor, society,
partnership firm and company as applicable to the entity. In the event of
delay in submission of aforesaid documents or submission of incorrect
documents the bidder shall be solely responsible. For delay in user ID
activation, all bidders are advised to register well in advance to avoid last-
minute delays. For more details regarding registration process kindly refer
to  registration  guidelines 6n the  e-procurement  website

WWW.eproc.punjab.gov.in.

g. The prospective bidder may contact customer care of
Www.eproc.punjab.gov.inat telephone numbers 0120-4001002, 0120-
4001005, 0120-6277787, 0172-2970263, 022-27560266 and 0172-

2970284forany technical queries related to participation and submission
of the bids.

3. Process of Bidding:
a. The E-auction for award of mining rights shall be conducted site

wise/cluster for the mining areas there under, through e-auction process
where every interested prospective bidder can bid.

b. During E-auction if any bidder violates any rules, then he/she will not be
allowed to participate in the e-auction and his EMD shall be forfeited. If
Director decides that the violation is serious then he may prohibit the
bidder to participate in e-aucﬁon for upto 3 years. -

c. The Director/mining reserves the rights to cancel any bid given by the
bidder, to annul the bidding process and reject all or any of the bids at
any time or to exclude any mining site(s)/cluster from the auction and this
being in the realm of contract, there shall be no obligation to
communicate such reasons to any bidder.

d. Tenders of clusters shall be called by the Executive Engineer-cum-District
Mining Officer, Pathankot on the é-procurement portal. However, in case a
situation of draw of lots arises than the same shall be held at Head Office
level under Director Mining. The time and place shall be intimated well in
time to all the H1 bidders.
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4. Pre-BidMeeting: -
a. The Bidder or his official representative is invited toattendapre-

bidmeeting which will take place at the address, venue, time and
dateasindicatedabove.

b. The purpose of the meeting ‘will be to clarify issues and to
answerq'uestionsonan'ymatterthatmayberaisedatthatstage.

¢. Thebidderisrequested to submit any questions in writingto
reachthedep’a‘rtmentnotlaterthan 33ldays before themeeting.

d. Minutesofthemeeting,includingthetextofthequestionsraised(wit
hout identifying the source of enquiry) and the responses
givenwillbe uploaded on the e-procurement web site
www.eproc.punjab.gov.in. Any modification of the auction notice,
which may' become necessary as a result of the pre-
bidmeetingshall be made by the department exclusively through
the issueof an Addendum/Corrigendum pursuant to clause 5 and
not throughtheminutes ofthe pre-bidmeeting.

e. Non-attendance of any - bidderatthepre-bidmeetingwilinot

because fordisqualificationofabidder.

5 AmendméntofAu@;ti'on Notice

a. Before the deadline for submission. of bids, the department may modify
the auction notice by issuing addenda/corrigenda.

b. Anyaddendum/corrigendumthusissuedshalibepartoftheauction
notice and shall be uploaded on the e-procurement web site
www.eproc.punjab.gov.in

c. Togiveprospectivebiddersreasonabletimeinwhichtotakeanadden
dum/corrigenduminto account
inpreparingtheirbids,thedepai'tmentmay,at

hisdiscretion,extendasnecessarythedeadIineforsubmissionofbids.

6. Site Visit/Selection of Mining Areas: v
a. The prospective bidde_r at his own level and expenses can visit the mining

areas (Annexure 1) to satisfy himself as to the feasibility of conducting
mining operations in the ai'eas located in the said mining site(s)/cluster
and also satisfy himself regarding quantity of minor mineral to be
extracted from the mining site(s) he plans to bid for.

b. The department shall not be responsible in future for non-availability of
material on the mining site(s)/cluster as per the auction notice, if the
same is not brought into notice of the department by the bidder before
submission of his/her bid.
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¢. The successful bidder shall have to apply for transfer the Environmental
Clearance (EC) EC at his/her name from the competent authority.

d. The department will not be résponsible for any reduction in Annual
Concession Quantity by SEIAA or any other regulatory authority for any
cluster. No relaxation will be given on account of Annual Concession Value
due the said mentioned reason.

7. Provisional Acceptance, Award of Concession:
a. The provisional acceptance shall be issued by the Government in the

name of successful bidder. The successful bidder shall deposit @ 35% of
annual concession value as first installment from his designated account
within 2 banking days from the date of issue of provisional acceptance,
through designated bank account by RTGS/NEFT in the account of
Executive Engineer-cum-District Mihing OfﬁCer, Pathankotas given in
Annexure 4.

b. If the successful bidder'does' not déposit the requisite amount within the
stipulated time (writhin‘ 2 banking days, upto 5.00 pm after issuance of
provisional acceptance) then the EMD deposited by him will be forfeited
and he will be prohibited to participate in the coming e-auction for next 3
years. | '

C. In case, the successful bidder fails to deposit Security amount within 2
working days, up to 5.00 pm after issuance of provisional acceptance, the
earnest money deposit shall be forfeited and he will be prohibited to
participate in the coming E-auction for the next 3 years.

d. The EMD of the unsuccessful'bidder shall be refunded within 7 banking

~ days of provisional acceptance of the bid. This amount shall be refunded
to the designated accounts through which the bidder remitted the EMD.

d. The concessionaire shall deposit Environment Performance Guarantee @
Rs.15,000/- per acre within 30 days from the date of execution of
concession agreement with the Executive Engineer-cum-District Mining
Officer, Pathankot in shape of FD/Cash/DD/BankGuarantee having validity
of 6 months over the concession period.

e. In addifion to the annual concession value, the concessionaire shall
deposit the quarterly land owner compensation in the bank account of
Central Government/State Government/Panchayat/Private landowners @
Rs. 50/- per tonne through cheque as per the extraction done. The same
shall be informed to the Executive Engineer-cum-District Mining Officer,
Pathankotwhile producing the evidence. In case of violation, the
concession shall be cancelled as per the 2013 Rules (as amended) and the

concessionaire shall be blacklisted for a period of three Years.
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f. The concessionaire shall be bound to'deposit T.D.S under Section 206-
C(IC) of the Finance Act, 2004 (as amended). Every concessionaire shall
be bound to supply the Pan Number (for Income Tax) and GST Number
(for GST) to the concerned District Mining Officer,

8. Award of Concession and Signing of Agreement -
a. After cbmpletion of -E-auétion, the paymént of 1st installment and security .
amount should be paid by the Successful bidder onva through this
designated bank account and he/she Will not be .allowed to deposit any
a.mount from any account other than his/her designated bank account. In
case, if successful bidder deposits the said amount from the other account
instead of his/her own account, the same shall be forfeited and the bid
shall be cancelled.

b. The bank account details of Executive Engineer-cum-District Mining Officer,
Pathankot, in which 1st installment amount and security amount is to be
deposited by successful bidder, is mentioned in Annexure 4.

¢. In case, the successful bidder fails to execute and register the concession
agreement within 15 days from date of issuance of - provisional
acceptance, the provisional acceptance of the bidder shall be cancelled
and his first installment and Security deposit shall be forfeited and the
bidder shall be blacklisted for 3 years and the fresh auction of mining
cluster shall be held. |

9. Site regulatory measures:
a. The successful bidder/contractor shall be bound to install boundary pillars

for demarcation and fix the bench marks for regulation of depth of
excavation at mining site(s) at his own expenses;

b. The successful bidder/contractor can start the excavation from the mining
site(s) only after the execution of concession agreement and obtaining all
necessary statutory and non-statutory ‘clearénces and installing electronic
weigh bridge. It shall be ensured by the concessionaire that the
weighbridge installed at each mining site must be able to measure the full
weight of all types/sizes of vehicles/carriers used for transporting
excavated material from the mining site.

€. The concessionaire shall put up notice board at the pit head of mining
Site(s) showing concession details like ‘khasra Nos., quarry map, per
annum quantity allowed, timing allowed for mining activity, concession
period etc. and contact detail of Deputy Commissioner, Pathankot,
Executive  Engineer-cum-District Mining Ofﬁcer, Pathankot, and

concessionaire etc. so that any person can give complaint if any.
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d. The concessionaire shall allow the government employee near the weight
machine so that he may check the register of measuring weight etc. by
the concessionaire. ' _ '

e. The concessionaire shall send details of each measured  vehicle
electronically to the Department in p‘reScribed form-T and the Department
after verification of the said details issue slip electronically in prescribed
form-T, which shall be downloaded by concessionaire and shall be used
for transit of loaded minor sand mineral. The slips shall be issued only
from the departmental web portai
i.e.https://minesandgeology.punjab.gov.in.

f. It shall be the responsibility of the concessionaire to level the pits, ditches,
restore physical, chemical and biological quality disturbed by the mining to
a level acceptable to all concerned simultaneously after carrying out
excavation work as per conditions of mine closure plan so that there may
not be any untoward incident. The concessionaire must leave the area in
such a way that rehabilitation does not become a burden to the society
after mining operation is'over. It must also aim to create as self-sustained
ecosystem.

n. No excavation work of minor mineral shall be carried out at protected
reservoir or any forest area.

0. The present mode of excavation at each mining site of cluster permitted
by SEIAA is already mentioned in Annexure 1. Further, the bidder at his
own discretion may approach to SEIAA for granting permission to conduct
semi mechanized mining operations in the Clusters where initially. the
permission has been granted manually. The Department shall facilitate
such applications of successful bidders/contractors.

p. The mining opération shall be undertaken in a scientific and systematic
manner -i.e. mining operation should be consistent with the approved
mining plan and guidelines issued by State Environment Impact
Assessment Authority. |

10. Other mandatory conditions:

a. The conditions mentioned in the environment Clearance shall be binding
on the successful bidder/concessionaire. v _

b. The prospective bidder/ Contractor shall comply with the provisions of the.
Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention &
Control of Pollution) Act, 1981, Envifonment (Protection)Act, 1986, Punjab
Land Security Act, 1900, Indian - Forest Act, 1927, Wild Lives
(Preservation) Act, 1972, Mines Act, 1952, Mines and Minerals (Regulation
and Development) Act, 1957, Forest (Conservation) Act, 1980,
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Metalliferous  Mines Regulation, 1961, Environment Clearance,
Environment Management Plan, and Punjab Minor Mineral Rules, 2013 (as
amended) as well as any conditions imposed by the environmental
clearances.

. The prospective bidder/ contractor shall also comply with the Punjab
Minor Mineral Policy 2023, the terms of this auction notice as well as the
Form L-1 form (as amended) statutory contract. In case any amendment
is made in the 2013 Rules, or any other government rules, instructions,
notification, circular are amended and/or issued, during -the concession
period, the same shall be binding on the contractor and shall be deemed
to be part of this document and ahy contract executed with such
contractor. | , |

. In the event of violation of any of the above, the contract may be
cancelled by giving show cause notice or without giving any such notice in
case of any emergency by competent authority and the amount deposited
by the bidder/ contractor at the time of auction shall be forfeited.

11. Rights reserved to the State Government:

The bidders and their representatives shall observe the highest
standard of ethics during grant of the mining concession. Notwithstanding
anything to the contrary contained herein, the Government may reject a
bid, withdraw the mining concessibn, as the case may be, without being
liable in any manner whatsoever to the bidder or to the successful bidder,
as the case may be. If the Government determine that the bidder or the
successful bidder, as the case may be, has, directly or indirectly or
through an agent, engaged in any corrupt fraudulent practice, coercive
practice, undesirable practice or restrictive practice in the bidding process
or subsequent to allotment, in such an event, the Government shall be
entitled to forfeit and appropriate the EMD or Performance Security, as
the case may be, as damages, 'without prejudice to any other right or
remedy that may be available'to‘ the Government under ‘the auction
notification and/ or otherwise. However, before taking such an action,
Qpporfunity to show cause‘shall be issued to the affected parties in order
to comply with the principles of natufal justice.

For any. clarification regarding the auction process, the bidders may
kindly contact numbers mentioned in Annexure-4.

61
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Detailed information regarding e-auction can be downloaded from

the e-procurement website www.eproc.punjab.gov.in or can be collected

from the office of undersigned.

-Sd-
Executive Engineer-cum-
District Mining Officer,
Pathankot.
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ANNEXURE-R-2
63

File No.:
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA),
PUNJAB)
* %k

Dated 12/04/2024

To,
Sh. Kanwar Rahul Pathania
M/s MVD Cementation and Construction Pvt. Ltd.
Village Thapkour, P.O Bhadroya, Tehsil Nurpur, District Kangra, I—hmachal Pradesh
mvdcementatlon.ec@gma1l com

Subject: Grant of Transfer of EC to the project under the prov131on of the EIA Notification 2006 and as amended
thereof regarding.

Sir/Madam,

This is in reference to your application submitted to SEIAA vide propoSal number
SIA/PB/MIN/466466/2024 dated 18/03/2024 for grant of transfer of EC to the project under the
provision of para 11 of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No.  EC24B0107PB5750949T
(ii) File No. ‘ R S
(iii) Clearance Type : ‘h Transfer of EC o
(iv) Category ] - .. BI ‘
(v) Schedule No./ Project Act1v1ty -~ I(a) Mining of minerals
Proposed sand mining project on the Ravi River

(vii) Name of Project Bed located at village- Shahpurgopi and Gol Tehsil
o & District- Pathankot, State Punjab

Village Shahpurgopi and Gol, Tehsil & District-
Pathankot, Punjab
(ix) Issuing Authority -~ T ' SEIAA
(x) EC Date ' - 04/04/2024
'~ MVD CEMENTATION AND CONSTRUCTION
PRIVATE LIMITED, Village Thapkour,P.O.
Bhadroya,Teh. Nurpur,District Kangra,Village
Thapkour,18,2,176403
Executive Engineer Drainage-cum-DMO, Mining
(xii) Details of Transferor & Geology Division, Madhopur, District

' Pathankot, PunjabExecutive Engineer Drainage-

(viii) Location of Project (District, State)

(xi) Details of Transferee

SIA/PB/MIN/466466/2024 Page 1 of 3
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64
cum-DMO, Mining & Geology Division,
Madhopur, District Pathankot, Punjab

3. As decided by the SEIAA in its 286th meeting held on 27.03.2024, Environmental Clearance granted to Executive
Engineer- Drainage ~cum-Mining & Geology, Pathankot Division, Punjab vide EC ID No. EC24B0107PB5528994N
dated 15.03.2024 for carrying out mining of Minor Minerals (Sand) @ 16,77,356 TPA (including 64,234 MT already
extracted) in an area of 36.84 Ha in the river bed of River Ravi located at 48432 MT over a period of three years) in an
area of 3.43 Ha in the revenue estate of Village Shahpurgopi and Gol, Tehsil & District- Pathankot, Punjab in the name
of M/s MVD Cementation and Construction Pvt. Ltd. The Environmental Clearance will be valid for a period of 30
years from the date of issuance of original Environmental Clearance or till the validity. of contract period with the
Mining Department, whichever is earlier, subject to the same terms and conditions as mentioned in the original EC -
along with special condition as per additional conditions mentioned below. -

This letter must remain appended with the original ' Environmental Clearance granted vide EC ID No.
EC24B0107PB5528994N dated 15.03.2024. ‘ ‘

4) This issues with the approval of Competent Authority.

Copy To

1. The Secretary to Govt. of India, Ministry of Ervironment and Forest, Paryavaran Bhawan, CGO Complex, Lodhi
Road, New Delhi. ' : S o ‘

2. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD -cum-office complex, East Arjun Nagar, New
Delhi. e

3. The Chairman, Punjab Pollution Control Board, Vatavaran Bhawan, Nabha Road, Patiala.

4. The Deputy Commissioner, Pathankot. ' _ G

5. The Deputy Director General (C), Ministry of Environment, Forests & Climate Change, Northern Regional Office,
Bays No. 24-25, Sector- 31-A, Chandigarh. R 4 o

6. The Chief Conservator of Forests (North), Ministry of Environment and Forest, Regional Office, Bays No.24-25,
Sector-31-A, Chandigarh. ‘

7. Monitoring Cell, Ministry of Environment, Forests & Climate Change, Indira Paryavaran Bhavan, Jorbagh Road, New
Delhi - 110003. ‘ '

8. The Director of Industries Commerce, Punjab Udyog Bhawan, 18- Himalaya Marg, Chandigarh.

9. The Executive Engineer-cum-Mining Officer, Pathankot. -

10. The Joint Director, Ministry of Environment & Forests, Northern Regional Office, Bays No. 24-25, Sector- 31(A),

Chandigarh. The detail of the applicant is as under: ' Lo :

a) Name of the applicant : Sh. Kanwar Rahul Pathania, Partner
b) Phone no. : 9717137943 s
¢) E-mail id : mvdcementation.ec@gmail.com‘

Additional EC Conditions

1) The Project Proponent shall deposit funds amounting to Rs 18.42 Lakhs towards the capital cost & Rs 6.14
Lakhs/annum (for 3 years) towards the recurring cost for Plantation of 1,842 saplings and Rs 25.16 Lakhs for additional
environmental activities towards the capital cost (total Rs 43.16 Lakhs captal cost) as stipulated in the Environmental
Clearance issued vide EC ID no. EC24B0107PB5528994N dated 15.03.2024, prior to commencing mining operations and
further amounts of Rs 6.14 Lakhs annually on 01.04.2025, 01.04.2026 and 01.04.2027 for maintenance of plantations in
the Greening Punjab Mission budget head of the Forest Department through DFO Pathankot as under:

Demand No. 32- Forestry and Wildlife

SIA/PB/MIN/466466/2024 | SR Page 2 of 3
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~ Major Head 0406-Forestry and Wildlife
Sub Major Head 01- Forestry ‘ o
Minor Head 102- Receipts from Social and Farm F orestry
Sub Head 03- Green Punjab Mission
Detailed Head Ol-Greeri‘Punj ab Mission Fees

ii) Upon expiry of the Mining Contract, or in case the same is cancelled / revoked by the Mining Department, the EC will
revert back to the Executive Engineer Drainage-cum-DMO, Mining & Geology Division, Madhopur, District Pathankot,
Punjab. : : _

11} No sand mining be allowed in the river basin sites during the monsoon season as defined by the Meteorological
department.

iv) Riverbed mining may be carried out in dry stretches of sand aggradations through semi-mechanized methods in rivers
with bank-to-bank width of river more than 100 meter. '

v) In case of perennial streams and creeks, only manual method should be undertaken.

vi) In River flood plain mining a buffer of 3 meter to be left from the River bank for mining.

vii) Mining shall be done in layers of 1 meter depth to avoid ponding effect and after first layer is excavated, the process
will be repeated for the next layers. e o

viii) To maintain safety and stability of Riverbanks i.e. 3 meter or 10% of the width of the River whichever is more will be
left intact as no mining zone. AR k

00

. \Qaﬂ\
Qf o . d«‘g& ‘
ﬁec‘“\\ ee*’»‘?\’“ ‘“@‘
’g(é\“aq 0""&\0& ‘

Signature Not Verified

Member Secretary, ( >

Date: 15/04/2024 U

SIA/PB/MIN/466466/2024
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File No.: 2024/EC/T/200
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA),
: PUNJAB)
L

Dated 02/08/2024

To,

Sh. GURINDER SINGH BHATTI

M/s Gurinder Singh Bhatti,

Ground Floor, 15-16, City Square Building, Jalandhar, Punjab

-gurindersingh12013@gmail.com ' B
Subject: Grant of Transfer of EC to the project under the provision of the EIA Notification 2006 and as
amended thereof regarding. P B

Sir/Madam,

This is in reference to your application submitted to SEIAA vide proposal number _
SIA/PB/MIN/490578/2024 dated 31/07/2024 for grant of transfer of EC to the project under the
provision of para 11 of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(v) Schedule No./ Projecf Activity
(vii) Name of Project S

(viii) Location of Project (District, State)

(ix) Issuing Authority
(x) EC Date

(xi) Details of Transferee

(xii) Details of Transferor

EC24B0107PB5333728T

(i) EC Identification No.

(ii) File No. 2024/EC/T/200
(ifi) Clearance Type Transfer of EC
(iv) Category Bl

I(2) Mining of minerals

Sand Mining Project- Maira Kalan i

Village Maira kalan, Tehsil & Distt. Pathankot,
Punjab

SEIAA

02/08/2024

M/s GURINDER SINGH BHATTI, Ground
Floor,15-16, City Square Building, Near Kesar
Petrol Pump, Jalandhar, Punjab

Executive Engineer-cum-District Mining Officer,
Department of Water Resource, Pathankot

3) As decided by the SEIAA in its 306th meeting held on 01.08.2024, the Environmental Clearance granted to Executive
Engineer-cum-District Mining Officer, Pathankot, Department of Water Resource , Pathankot, Punjab vide EC ID No.

SIA/PB/MIN/490578/2024

Page 1 of 2
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EC24B0107PB5240373N dated 31.07.2024 for carrying out rn'iniﬁg of minor minerals from site namely “Maira Kalan”
from the River Bed of river Ravi located at Village Maira Kalan, Tehsil & Distt. Pathankot, Punjab in an area of 11.12 Ha
(mineable area- 9.55 Ha) for quantity 2,66,574 MT is transferred in the name of M/s Gurinder Singh Bhatti, Ground Floor,
15-16, City Square Building, Jalandhar, Punjab. The Environmenta] Clearance will be valid for a period of 30 years from
the date of issuance of original Environmental Clearance or till the validity of contract period with the Mining
Department, whichever is earlier, subject to the same terms and conditions as mentioned in the original EC along with
special condition as under

i) The Project Proponent shall deposit annual recurring amount of 1.85 Lakhs on 30.09.2024, 30.09.2025 and 30.09.2026
each in the Greening Punjab Mission budget head of the Forest Department through DFO, Pathankot as under:

Demand No. 32- Forestry and Wildlife

Major Head 0406-Forestry and Wildlife

Sub Major Head 01- Forestry ‘

Minor Head 102- Receipts from Social and Farm Forestry
Sub Head 03- Green Punjab Mission

Detailed Head » 01-Green Punjab Mission Fees

ii) Upon expiry of the Mining Contract, or m case the same is cancelled / Tevoked by the Mining Department, the EC will
revert back to the: Env1ronmental Clearance granted to. Execunve Englneel cum-D1strlct Mining Ofﬁcer Pathankot,
Department of Water Resource, Punjab.

-

4) This letter must remain appended with the original Environmental Clearance granted vide [EC ID No.
EC24B0107PB5240373N dated 31.07.2024.

Copy To -

]

1. The Secretary to Govt. of India, Ministry of Environment and Forest, Paryavaran Bhawan, CGO Complex Lodhi
Road, New Delhi.

2. The Chairman, Central Pollution Control Board, Parwesh Bhawan CBD -cum-office complex; East Arjun Nagar New
Delhi.

3. The Chairman, Punjab Pollution Control Board, Vatavaran Bhawan Nabha Road, Patiala.

4. The Deputy Commissioner, Pathankot.

5. The Deputy Director General (C), Ministry of Env1ronment Forests & Climate Change Northern Reglonal Office,
Bays No. 24-25, Sector- 31-A, Chandigarh.

6. The Chief Conservator of Forests (North), Mmlsu—y of Env1ronment and Forest, Reg10nal Office, Bays No.24-25,
Sector-31-A, Chandigarh.

7. Monitoring Cell, Ministry of Env1ronment Forests & Climate Change, Indira Paryavaran Bhavan, Jorbagh Road, New
Delhi-110003. :

8. The Executive Engineer-cum-Mining Officer, Pathankot.

9. The Joint Director, Ministry of Environment & Forests, Northern Regional Office, Bays No. 24-25, Sector- 31(A),
Chandigarh. The detail of the applicant is as under:

a) Name of the applicant : Sh. Gurinder Bhatti, Proprietor
b) Phone no. : 9717137943
¢) E-mail id : gurindersingh12013@gmail.com

Signature Not Verified
Dlgltally Slgned
PCS

Member Secretary,

Date: 02/08/2024 =

SIA/PB/MIN/490578/2024

Page 2 of 2
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~ File No.: 2024/EC/T/199
~ Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA),

b L PUNJAB)
5t
|
eqHa T
Dated 02/08/2024
To, ‘
Sh. MANPREET SINGH
- M/s Navyug Company -
H.no. 84, Basant Vihar, Dugri Road, Llel]ia.na-14lQOI
navyug.boont@outlook.com
Subject: Grant of Transfer of EC to the project under the provision of the EIA Notification 2006 and as
amended thereof regarding. -
Sir/Madam,

This is in reference to your ‘appliéation submitted to SEIAA vide prdposal number
SIA/PB/MIN/490561/2024 dated 31/07/2024 for grant of transfer of EC to the project under the
provision of para 11 of the E1A Notification 2006-and as amended thereof. '

- 2. The particulars of the proposal are as below :

(i) EC Identification No. EC24B0107PB5291926T
(ii) File No. 2024/EC/T/99
(iii) Clearance Type Transfer of EC

(iv) Category ‘ Bl
(v) Schedule No./ Project Activity
(vii) Name of Project -

1(a) Mining of mine’falsv
Sand Mining Project-Kharkhara
Village Kharkhara, Tehsil & Distt. Pathankot,

(viii) Location of Pro‘jectﬁ(DiStrict,“State)

Punjab
(ix) Issuing Authority SEIAA
(x) EC Date 02/08/2024
. . M/s Navyug Company, H. No 84, Basan Vihar,
Details of T
(xi) Details of Transferee Dugri Road. Ludhiana

Executive Engineer-cum-District Mining Officer,

ii) Details of T fi
(xif) Details of Transferor Department of Water Resource, Pathankot

3) As decided by the SEIAA in its 306th meeting held on 01.08.2024; the Environmental Clearance granted to Executive
Engineer-cum-District Mining Officer, Pathankot, Department of Water Resource Madhopur, Pathankot, Punjab vide EC
ID No. EC24B0107PB5811665N dated 31.07.2024 for carrying out mining of minor minerals (sand) from CMS site

SIA/PB/MIN/490561/2024

Page1of2
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namely “Kharkhara” with production capacity of 8,36,338 MT in an area of 36.30 Ha (mmeable area- 29.67 Ha) in the
river bed of River Ravi, located in the revenue estate of Village Kharkhara, Tehsil & Distt. Pathankot, Punjab is
transferred in the name of M/s Navyug Company, H.No. 84, Dugri Road, Ludhiana. The Environmental Clearance will be
valid for a period of 30 years from the date of issuance of original Environmental Clearance or till the validity of contract
- period with the Mining Department, whichever is earlier, subJect to the same terms and conditions as mentioned in the
original EC along with special condition as under:

1) The Project Proponent shall deposit annual recurring amount of Rs 6.05 Lakhs on 01.04.2025, 01.04.2026 and
01.04.2027 each in the Greening Punjab Mission budget head of the Forest Department through DFO, Pathankot as under:

Demand No. 32- Forestry and Wildlife

Major Head ~ 0406-Forestry and Wildlife

Sub Major Head 01- Forestry - :

Minor Head ~ 102- Receipts from Social and Farm Forestry
Sub Head 03~ Green Punjab Mission

Detailed Head | 01-Green Punjab Mission Fees

i) Upon expiry of the Mining Contract, or in case the same is cancelled / revoked by the Mlnln‘:’ Department, the EC will
revert back to the Environmental Clearance granted to Executive Engmeer—cum—D1smct Mining Officer, Pathankot,
Department of Water Resource, Madhopur, Pathankot, Punjab

4) This letter must remain appended with the original - Env1r0nmental Clearance granted v1de EC ID No.
EC24B0107PB581 1665N dated 31.07. 2024 '

Copy To -

1. The Secretary to Govt. of India, Ministry of: Env1ronment and Forest Paryavaran Bhawan CGO Complex, Lodhi
Road, New Delhi.

2. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD -cum-office complex, East Aljlln Nagar New
Delhi.

3. The Chairman, Punjab Pollution Control Board, Vatavaran Bhawar, Nabha Road, Patlala

4. The Deputy Commissioner, Pathankot.

5. The Deputy Director General (C), Ministry of Environment, Forests & Climate Change Northern Reg10nal Office,
Bays No. 24-25, Sector- 31-A, Chandigarh.

6. The Chief Conservator of Forests (North), Ministry of Environment and Forest, Reglonal Ofﬁce Bays No.24-25,
Sector-31-A, Chandigarh.

7. Monitoring Cell, Ministry of Environment, Forests & Chmate Change Indira Paryavaran Bhavan Jorbagh Road, New

. Delhi-110003. ‘

8. The Executive Engineer-cumi- Mmlng Officer, Pathankot ‘ ' '

9. The Joint Director, Ministry of Envrronment & Forests, Northern Reglonal Ofﬁce Bays No. 24- 25, Sector- 31(A),
Chandigarh. The detail of the applicant is-as under ; :

a) Name of the applicant : Sh. Manpreet Singh, Proprietor
b) Phone no. : 9717137943
¢) E-mail id : navyug.boont@outlook.com

Signature Not Verified
Digitally Signed By
PCS

Member Secretary, ‘

Date: 02/08/2024

SIA/PB/MIN/490561/2024 . , Page 2 of 2
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File No.: 2024/EC/T/198
- Government. of India :
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA),
. PUNJAB) :
* k%

Dated 02/08/2024

To,

Sh. SUDHIR KUMAR,

M/s Kissan Petroleum (K.S.K), . ' N
Village Peer Baksh Chouhan, Jalabad West, Fazilka, Punjab-152024 -
kissanpetroleum55@gmail.com . :

Subject: Grant of Transfer of EC to the projéct under the provision of the EIA N‘oti_ﬁcation 2006 and as
‘ amended thereof regarding. o ' o

Sir/Madam,

This is in reference to yoﬁr application submitted to SEIAA  vide proposal number
SIA/PB/MIN/490550/2024 dated 31/07/2024 for grant of transfer of EC to the project under the
provision of para 11 of the EIA Notification 2006-and as amended thereof. )

2. The particulars of the proposal are as b'eiow :‘

() EC Identification No.. , ' EC24B0107PB5490677T-

(i) File No.. _ SRR  2024/EC/T/198
(iiif) Clearance Type Transfer of EC *

(iv) Categofy S B Bl - o

(v) Schedule No./ Ply'ojectbA’ctivity‘ B () Minihg,of miherals

(vii) Name of Project - - Sand Mining Project- Chak Hari Rai

(viii) Location of Project (District, State) _lelgge Chak Hari Rai, Tehsil & Distt. Pathankot,

Punjab
(ix) Issuing Authority ‘ ~ SEIAA
(x) EC Date ‘ 02/08/2024

M/s Kissan Petroleum (K.S.K) Village Peer Baksh
Chouhan, Jalalabad West, Fazilka, Punjab
Executive Engineer-cum-District Mining Officer,
Department of Water Resource, Pathankot

(xi) Details of Transferee

(xii) Details of Transferor

3) As decided by the SEIAA in its 306th meeting held on 01.08.2024, the Environmental Clearance granted to Executive
Engineer-cum-District Mining Officer, Pathankot, Drainage cum-Mining and Geology, WRD, Department of Water
Resource Madhopur, Pathankot, Punjab vide EC ID No. EC24B0107PB5995865N dated 31.07.2024 for carrying out

SIA/PB/MIN/490550/2024 ' Page 1 of 2
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mining of minor minerals (sand) from CMS site namely “Chak Hari Rai” with production capacity of 6,17,317 MT in an
area of 23.80 Ha area (mineable area-21.90 Ha) in the river bed of River Ravi, located in the Tevenue estate of Village
Chak Hari Rai, Tehsil & Distt. Pathankot, Punjab is transferred in the name of M/s Kissan Petroleum (K.S.K), Village
Peer Baksh Chouhan; Jalalabad West, F azilka, Punjab. The Environmental Clearance will be valid for a period of 30 years
from the date of issuance of original Environmental Clearance or till the validity of contract period with the Mining
Department, whichever is earlier, subject to the same terms and conditions as mentioned in the original EC along with
special condition as under:

1) The Project Proponent shall deposit annual recurring amount of Rs 4 Lakhs on 01.04.2025, 01.04.2026 and 01.04.2027
each in the Greening Punjab Mission budget head of the Forest Department through DFO, Pathankot as under:

Demand No. 32- Forestry and Wildlife

Major Head 0406-Forestry and Wildlife

Sub Major Head : '0‘.31.- Forestry L _ : _
Minor Head - | 102- Rebceipts‘ from Social and Farm Forestry
Sub Head 03- Green Punjab Mission ‘
Detailed Head 01-Green Punjab Mission Fees

if) Upon expiry of the Mining Contract, or in case the same is cancelled / revoked by :the‘Mi,ning Department, the EC will
revert back to the Executive Engineer-cum-District Mining Officer, Pathankot, Drainage cum-Mining and Geology, WRD,
Department of Water Resource Madhopur, Pathankot, Punjab.

4) This letter must remain appended with the original Environmental Clearance granted vide 'EC ID No.
EC24B0107PB5995865N dated 31.07.2024. : ‘ ' : '

Copy To

1. The Secretary to Govt. of India, Ministry of E.n’viro’nmeht and Forest, Paryavaran Bhawan, CGO Complex, Lodhi
Road, New Delhi. - a B o '

2. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD -cum-office complex, East Arjun Nagar, New
Delhi. : : ' - o '

3. The Chairman, Punjab Pollution Control Board, Vatavaran Bhawan, Nabha Road, Patiala. » '—

4. The Deputy Commissioner, Pathankot. , =

5. The Deputy Director General (C), Ministry of Environment, Forests & Climate Change, Northern Regional Office,
Bays No. 24-25, Sector- 31-A, Chandigarh. v

.6. The Chief Conservator of Forests (North), Ministry of Environment and Forest, Regional Ofﬁce, Bays No.24-25,
Sector-31-A, Chandigarh. : ' _ L

7. Monitoring Cell, Ministry of Environment, Forests & Climate Change, Indira Paryavar\ai_i Bhavan, Jorbagh Road, New
Delhi-110003. : - | ‘ '

8. The Executive Engineer-cum-Mining Officer, Pathankot.

9. The Joint Director, Ministry of Environment & Forests, Northern Regional Office, Bays No. 24-25, Sector- 31(A),
Chandigarh. The detail of the applicant 1s‘as under:

a) Name of the applicant : Sh. Sudhir Kumar, Proprietor
b) Phone no. : 8054700668, 9717137943
¢) E-mail id : kissanpetroleum55@gmail.com

Signature Not Verified

Y

A e
(e

o 8 ‘

ot \5\@“‘39, Date: 02/08/2024 =

e*e‘"’;’\aae‘;ﬁ\o"‘ |

O o

GeVv
SIA/PB/MIN/490550/2024 _ ?““\am Page 2 of 2
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ANNEXURE-R-3
72

GOVERNMENT OF PUNJAB
DEPARTMENT OF MINES & GEOLOGY

ORDER

R s s (L

1. The Hon'ble National Green tribunal (NGT), vide orders dated 10.12.2020
in the matter of OA no. 57 of 2020, has directed the State of Punjab to
limit the number of Crusher Units as per carrying capacity of legitimate
source of raw material. The operative part of the said orders is as below:-

‘We thus find it necessary to direct the State of Punjab to
take remedial action of suitably limiting the number of stone
crushers as per carrying capactty of legitimate source of raw
material and taking stringent action taken against the stone
crushers not having accountable sources of raw materials for

~ stone crushing. A suitable mechanism JSfor the purpose may
be evolved by the Chief Secretary, Punjab within one month
Srom today and remedial action taken expeditiously,
preferably within three months thereafter”

2. Various steps have been taken, from time to time, to - implement the
directions of NGT ' -

3. Now a comprehensive review of the various orders passed by the
Department of Mines & Geo.logy for ensuring compliance of the orders of
NGT has been undertaken. Thereafter, the following issues were framed-

a. The spatial distribution of quantity of River Bed Material (RBM) in
the State.

b. The spatial distribution of Crusher Units in the State

c. The possible linkage of a Crusher Unit to a source of RBM in its
vicinity. For determining this data a reasonable assumption. is
being made of the viable distance for sourcing of RBM by any
Crusher Unit. Thereafter possible linkages shall be ascertained by
determining the sourcve(s)‘ of RBM within a circular spread, equal,
in radius to such a.viable distance, around such a Crusher Unit/
Crusher Unit Cluster. _

d. Areas where the source of RBM stands fully “exploited” i.e. the
total quantity of RBM in such a source is less than the total
annual RBM required by the Crusher Unit(s) linked to it

€. Assumption of the running time of a Crusher Unit.

f. A ban on establishment of Crusher Units in areas identified in

para (d) above. :

The period of review of the data / calculations and consequent

periodic lifting of restrictions, if any.

09

4. After due consideration to the above issues it is hereby ordered that-
a. In future only those Crusher Units shall be registered by the
Director, Mines & Geology which, as per Punjab Crusher Policy
2023, have obtained Consent to Establish from the Punjab
Pollution Control Board. after due verification of legal source of
material.
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b. In case of New Crusher Units,- whose Consent to Establish was
issued by the Punjab Pollution Control Board before June 15, 2024
without any such wverfication of legal source of material, the
Director, Mines & Geology shall verify the legal source before
registering the New Crusher Unit for the first time.

. The criteria for verification of the legal source of material for New
Crusher Units shall be as under: :

i. Commercial Mining Sites (CMS), within a 20 KM or 25 KM

~ radius from the New Crusher Unit shall be considered.

ii. Director, Mines & Geology shall link the Crusher Unit
/Crusher Unit Clusters (within which the Crusher Unit is
proposed to be established) with operational CMS sites
within a radius of 20 KM / 25 KM from such a Unit/Cluster
for determining the availability of material for the New
Crusher Unit. At least one of these two calculations should
be favourable for the new Crusher Unit for its Registration.

lii. There shall be a ban on Registration of Crusher Units in

| Areas where the source of RBEM stands fully “exploited” i.e.
the total quantity of RBM in ‘such a source is less than the
total annual RBM required by the Crusher Unit(s) linked to it
(assuming that each Crusher Unit runs at 75% capacity for
300 days in a year).

iv. The list of CMS sites which ‘have surplus material shall be .

prepared every year in the month of February. List of CMS
sites having surplus material for year 2024-25 is attached as
Annexure-A. '

v. Additionally, operational de-silting sites and sites containing
stacked material from de-silting operations within the
district/neighbouring District(s) shall also be taken into
account for verifying the legal source, provided that RBM
from such sites is available for sale by the Department of
Water Resources or by a person authorised by it. The list of
such operational de-silting sites, is attached as Annexure-B.

vi. For Crusher Units established within Punjab but situated
near its borders with the States of Haryana / Himachal
Pradesh and the Union Territory (U.T.) of Jammu & Kashmir,
a report from these States/ U.T., confirming that surplus
RBM is available for sale from a legal mining site within a
radius of 25-kilometer from the Crusher Unit; shall suffice to
verify the legal source. After receiving the report from these
states, the details of such Mining sites in Annexure C shall
be published. . - |

d. A registered Crusher Unit shall also be permitted to source raw

materials from any other legitimate source, and in all such cases

73

the concerned District Mining Officers shall verify the legitimate -

source while checking the monthly returns filled by Crusher Units.
In case of any discrepancy, action shall be immediately taken as
per Punjab Crusher Policy 2023 (as amended) and PMMR, 2013.

. The attached Annexures (A, B and C) shall be reviewed every year -

in the month of February & updated accordingly.

The Department of Mines & Geology shall normally conduct a bi-
annual review of this Order to resolve any issues that are faced in
the implementation of this Order. However, the Director, Mines &
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Geology may, where the situation so warrants, recommend an
earlier review for reasons to be recorded in writing.

S. All words / expressions in this Order shall have the same meaning as
provided in the PUNJAB CRUSHER POLICY 2023.

6. In the event of any lack of clarity / conflict in any part of the Order, the
clarification issued by the Director, Mines & Geology shall be final.

7. These Orders shall come into ‘for;:e with immediate effect,

. Secretary, Gevermrrg1 ol Punjab

Department of Mines|8 Geology

-
Endst No{=5)6 "\\O\)N R—QQOS‘\L‘D_O)B--‘?SGI | QS/}—— > Date:\ly — @ | -0
A Copy is forwarded to- ,

1. Chairman, PPCB with a request to issue necessary instructions to
concerned officers to get the legal source of raw material verified from the
Department of Mines & Geology Department before issuing Consent to
Establish to new Crusher Units.

Director, Mines and Geology to ensure compliance of these orders.

Chief Engineer, Mining for compliarnce

All Superintending Engineers, Mining for compliance

All District Mining Officers for compliance

gk L

Secretary, Government of Punjab
Department of Mines) & Geology

Endst No:E- 526 L\\Q(WR’ QQ‘OSI\D‘F’ ”‘3)\56/ f %/6 Date: |5~} —=22 2
A Copy is forwarded to-
1. All Deputy Commissioners in the State for information

Punjab
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Annexure -A -

CMS Sites with surplus material, assuming Linkage of Crusher Zones with Legal
Source/CMS sites with Gravel within radius of 20 Kms from Crusher Zone

Sr.No | Name of Non-Exhausted CMS site Distri_ct Location

1 Arzi Darya Bramad Rail-3 (CMS) SBS Nagar 30°58'48"N 76°27'45"E
4 Arzi Darya Bramad Rail-1 (CMS) SBS Négar 30°58'49"N 76°26'11"E

5 Arzi Darya Bramad Rail-2 (CMS) SBS Nagar 30°58'44"N 76°26'01"E
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ANNEXURE-R-4
76 ‘

No. 4649-51/Stone Crusher | | | Date: 07/08/2024

To
Environment Engineer,
Punjab Pollution Control Board,
Batala.
Subject: - Regarding suspending of Consent to Operate.

Regarding above sited subject, as per list attached herewith, it is requested to
suspend the Consent to Operate for the stone crushers as they have not submitted their monthly
returns since the Consent to Operate is issued by your department. This is for your information

and further necessary action please.

(DA: As above) Sd/-

Executive Engineer/Pathankot
Drainage — cum -Mining and Geology Division
Water Resources Department, Punjab

Copy: -
1. Chief Engineer/Drainage cum Mining & Geology, Water Resources Department,
Punjab, Chandigarh. ,
2. Superintending Engineer, Amritsar Drainage cum Mining & Geology Circle,

- Water Resources Department, Punjab.

Certified True Copy Translation

9 ey

Executive Engineer/Pathankot
Drainage-cum-Mining & Geology Division
Water Resources Department, Punjab
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' Name of Crusher
M/s National stone crusher, VPO Mirthal | I

77

M/s Guru TegBahadur stone crusher, Andoi. B

M/S Ganpati stone crusher, Anner

“M/s DevBhumi stone crusher, VillAndoi Pathankot

e

M/S Mahajan stone crusher, vrlthalealda

R

2 M/s Jai Hind stone crusher, wllNangaIBhur
I8 | M/s C.CS stone crusher, Makimpur
9 | M/s Om stone crusher,villGhandran
r 10 | M/s Hans Pal stone crusher, VillDhaki Stone
| 11 | M/s Friends Enterprises, VillDhakiSaida
12 | M/s New Wave stone crusher, VillKaunterpur
13 | M/s God stone crusher, VillTalwaraGujran
14 | M/s Lalit Screener and crushing UdyogViIITaIWaraGujran
15 | M/s Shiva stone crusher, Anner
L 16 | M/s Guru Nanak stone crusher Co. Makimpur
| 17 | M/S Krishna stone crusher ]
| 18 | M/s Thakur Stone Crushers,VillNalunga

o

L 19 | M/s Beas stone crusher, vill. DhakiSaida

| 20 | M/S Baba Maghar Stone

| 21 \ M/s Rehan stone Udyogseumtti, VillNalunga
22

\ M/s Satluj stone crusher, vilthakiSaida‘

| 23 | M/sBindra stone crusher, VillAbaadgarh |

. 24 | M/sSuperstone crusher, VillDhakiSaida

| 25 | M/s Gram Udyog (Washed Bajri), Khokhar

' 26 | M/s Dashmesh stone crusher UdyogSamiti, VillTalwarGujran

| 27 | M/s New Hans Pal stone crusher, VillTalwaraGujran

28 | M/s shiv Shakti stone crusher, VilllTalwaraGujran

r 29 | M/s Mehta Rehan Washed stone crusher, VillNalunga

30 M/s Vishkarma Industry, VillKaunterpur

.31 | M/s NavDurga stone crusher, VillAndoi

32 | M/s Hargur Screening Plant VillAbadgarh
33 | M/s Jullundher stone crusher, G.T.RoadVillNalunga

| 34 | M/s Mahaluxmi screener, VillMirthal

35 1 M/s Ravi stone crusher, vrlthakrSalda

36 M/s Jai Durga Screener & Crusher , VillDhaki Stone

i 37 M/s Arnber stone crusher VIIITaIwaraGUJran i
38

M/s Dh”aram;deep stone crusher TaIwaraGujran -

M/s Madhopur Stone Crusher (Régd )

40

M/s 1.5 Grover Stone Crusher, Madhopur (Unit 2)

41

’ M/s Kesri stone Crusher, Behrian

J M/s Tridev Stone Crusher Behrian T e
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3] M/{V‘Ef&(e cnusher_ae‘l;rvian ST T e

Az I"M/s Satluj Stone Crusher, Behrian |

45 | M/skrish Stone Crusher, Behrian

a6 | M/sGlobal Stone Crusher, Behrian

47 | MS MADHAV STONE CRUSHER VILL. BEHRIAN BAJURAG

a8 | M/sJai Shri Ram Stone Crusher, Behrian

49 | M/sJai Bala Ji Stone Crusher, Behrian

50 | M/sKrishna Stone Crusher, Behrian

| 51 | M/sPathankot Stone Crushing Co., Behrian

| 52 [M/s Maruti Stone Crusher, Behrian
53 | M/s K.S Stone Crusher, Behrian

l M/s Nav Durga stone Crusher, Behrian

| S5 \ M/s Tulsi Stone Crusher, Behrian

| 56 \ M/s New Ravi Stone Crusher, Behrian
L 57 l M/s Abhi Stone Crusher, Behrian

\jg \ M/s Ganpati Stone Crusher, Behrian

L 59 \ M/s Asian Stone Crusher, Behrian

L 60 i M/sThakur Stone Crusher, Behrian

\ 61 [ M/s Jai Shakti Stone Crusher, Behrian

| 62 | M/s Ram Shri Stone Crusher, Behrian

B3 \ M/s Bharat Stone Crusher, Behrian - i
| 64 \ M/s Satyam Stone Crusher vill. Behrian ]
| 65 ‘ M/s S.S Stone Crusher Vill. Behrian i
} 66 l M/s Bhagwati Stone Crusher Vill. Behrian ;
{1 67 | M/s Vashnvi Stone Crusher, Haryal j{
":%*68 | M/s Om Stone Crusher, Haryal :

.69 | M/sS.KStone Crusher, Haryal {

. 70 | M/s Thakur Stone Crusher, Haryal j

'_71 | M/sS.P.A. Stone Crusher, Haryal o

© 72 | M/s Sri Om Stone Crusher Udyog Samiti, Haryal

73 M/s Baba Buda Ji Stone Crusher, Haryal

'm’;t; M/s Mars Crusher, Vill. Treheti, P.0 Haryal ]

| 75 | M/S JAI GUGGAVEER STONE CRUSHER VILL GUGRAN |

" 76 | M/S SHRI RAM STONE CRUSHER VILL, GUGRAN.

78 M/S WALIA CONT. CO. VILL, GUGRAN
79 [ M/55.5 STONE CRUSHER VILL. PINDI PAROLIAN
| 80 [ M/SIAGSON STONE CRUSHER VILL, GUGRAN
81 [ M/S SHIV SHANKAR STONE CRUSHER VILL. GUGRAN
82 | M/S SHIVALIK STONE CRUSHER VILL, MUTH]
83 | M/S GURU NANAK STONE CRUSHER VILL GUGRAN T
84 | MS SHREE SAI STONE CRUSHER AND SCREENER, VILLAGE FEROZA
| 85 M/S JA| SHANKAR STONE CRUSHER, VILLAGE S

ABE);Tﬁ__IE_Hs_[!.W& DISTRICT PATHANKOT
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M/b GURU NANAK DEV I STONE CRUSHER VILL. FEROZA THE& DISTT. PATHANKOT
88 ; =8| M/S NANAK STONE CRUSHER, BARNALA, VILL. SEONTI, TEH & DISTT. PATHANKOT
”'g; ' M/S BABA DHANA SINGH JI STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT

|
| M/S MAJHA STONE CRUSHER CO. VILL. SEONTI, TEH & DISTT. PATHANKOT

| | M/S G.D ENTERPRISES, VILL. JASWAN, TEH & DISTT. PATHANKOT
"o M/S HARJAS STONE CRUSHER CO. VILL. JASWAN, TEH & DISTT. PATHANKOT
E { M/S AT STONE CRUSHER, VILL. JASWAN, TEH & DISTT. PATHANKOT
24 | M/S WALIA CONT. CO. STONE CRUSHER, VILL JASWAN, TEH & DISTT. PATHANKOT
'35 | M/S GURU TEG BAHADUR STONE CRUSHER, VILL JASWAN, TEH & DISTT. PATHANKOT
96 | M/SJ.S STONE CRUSHER, VILL JASWAN, TEH & DISTT. PATHANKOT
97 | M/S TREHAN STONE CRUSHER, VILL JASWAN, TEH & DISTT. PATHANKOT
98 | M/S HARI OM STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT
799 | M/S NEW WAVE STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT
7100 | M/S VIKAS STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT
| 101 | M/S J.S GROVER STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT
102 | M/S JAWALA J STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT
103 | M/S SAINI STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT
104 | M/S SAI STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT
| 105 | M/S ASHOK GRIT UDYOG, VILL. SEONTI, TEH & DISTT. PATHANKOT
106 | M/S SHIVA CONSTRUCTION CO. (SATKAR STONE CRUSHER, VILL SAMITI, SEONTI), TEH & DISTT. PATHANKOT
107 | M/S FAITH STONE CRUSHING CO., VILL, SEONTI, TEH & DISTT. PATHANKOT
108 | M/S MANI MAHESH STONE CRUSHER, VILL. DALPAT, TEH & DISTT. PATHANKOT
7109 | M/SG.S STONE CRUSHER, VILL. DALPAT, TEH & DISTT. PATHANKOT
110 | M/S SHIVA STONE CRUSHER, VILL. MEIRA KALLAN, TEH & DISTT. PATHANKOT
111 | M/S KUBER STONE CRUSHER, VILL. MEIRA KALLAN, TEH & DISTT. PATHANKOT
112 | M/S VISHAL STONE CRUSHER, VILL. MEIRA KALLAN, TEH & DISTT. PATHANKOT
© 113 . M/S SHIVA CONSTRUCTION CO. (KIRAN STONE CRUSHER VILL. MEERA KALLAN)
114 M/S KRISHNA WASHED STONE CRUSHER, VILL. KIRI KHURD, TEH & DISTT. PATHANKOT
" 115  M/SDOCTOR DA CRUSHER VILL. MAIRA KALLAN
" 116 | M/S PARAS STONE CRUSHER VILL. MEIRA KALLAN
" 117 | M/S SBS STONE CRUSHER VILL. JASWAN
" 118 | M/S MAHAVIR STONE CRUSHER VILL. SIUNTI TARAF NAROT JAIMAL SINGH
" 119 | M/SRAAVI STONE CRUSHER & SCREEING PLANT VILL, SIUNTI TARAF NAROT JAIMAL SINGH
120 M/S SANGAM STONE CRUSHING VILL. KATHLOUR
| 121 | M/S RUDRA STONE CRUSHER VILLAGE MUTHI (BAMIAL) PO NAROT JAIMAL SINGH PTK
| 122 | M/S KALGIDARH STONE CRUSHER VILLAGE FEROZA
| 123 [ M/S DASHMESH STONE CRUSHER VILLAGE FEROZA
| 124 | M/S GURU MEHR CONSTRUCTIONS, VILLAGE AKHWARA
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ANNEXURE-R-5°
80

Government of Punjah

Department of Mines and Geology

OFFICE ORDER

No. 3020643 /E-609044 o Datecl: 06/12/2023

Pursuant to the ‘submissions made in 'the Hon’ble Punjab and
Haryana High Court in CWP 23960 of 2023 titled as Jal D»urga Stone
Crusher Vs State of Punjab and others, following directions are
hereby issued to all concerned for Immediate compliance:

1. Pursuant to the Government of Punjab (Mines and Geology)
notification dated: 24t January 2023, i.e, Punjab State Sand &
Gravel Mining Policy 2023, notification no. PB/IS/2023/548 dated
04/02/2023 was issued by the government. In compliance of

" notification dt 04/02/2023, department is collectmg royalty and
penalty at the rate of Rs. 6 per cft from all the vehicles carrying
plocessed or unprocessed minor mmerals, Wthh do not possess

requisite documents, across the mterstate borders 1nto the State of

Punjab.

1o

In view of submissions made in the Hon'ble Punjab and Haryana
High Courtin CWP 23960 of 2023 titled as Jai Durga Stone Crusher
Vs State of Punjab and others, it is directed that in all such cases
where the origin of material is not substantiated by any documents,
seizure and penal action as prescribed under Rule 74 & 75 of the

Punjab Minor Mineral Rules 2013 shall also be taken.

| Department of Mines & Geology

A Copy of the above is sent to the following for information and
necessary action please:

1) Secretary, Department of Mines & Geology, Punjab, Chahdigarh. ,

2) Chief Engineer, Drainage-cum-Mines & Geology, Punjab, Chandigarh.

3) All Superintending Engineers, Dralnage-cum-Mining Circles, Punjab.

4) All Deputy Commissioners, Punjab‘.

5) All Senior Superintendent of Police, Punjab.

6) All Executive Engineers-cum-District Mining Officers, P.unjab.
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Sr Name of Crusher

No_ - e e et e ————

1 M/s National stone crusher, VPO Mirthal

| M/sGuru TegBahadur stone crusher, Andoj
——3-"”“'[/5 Ganpati stone crusher, Anner
--'~-Z”*'“|\7|7§ DevBhl_rmi stone crusher, VillAndoi Pathankot
“*g"‘“’w'g’Mahajan stone crusher, villDhakiSaida
¢ | M/s ShriGanpati stone crusher, VillChakChimna

_ 6
77 | M/sJai Hind stone crusher, villNangalBhur
78 | M/sC.CS stone crusher, Makimpur

"9 | M/sOm stone crusher,villGhandran

10 | M/s Hans Pal stone crusher, VillDhaki Stone

| 11 | M/s Friends Enterprises, VillDhakiSaida

'L 12 | M/s New Wave stone crusher, VillKaunterpur
13 | M/s God stone crusher, VillTalwaraGujran
14 | M/s Lalit Screener and crushing UdyoganITalwaraGUJran
15 | M/s Shiva stone crusher, Anner

16 | M/s Guru Nanak stone crusher Co. Makimpur

—*h’F

17 \ M/S Krishna stone crusher

18 \ M/s Thakur Stone Crushers,VillNalunga

L 9 \ M/s Beas stone crusher, vill. Dhak|Sa|da

21 \ M/s Rehan stone Udyogseumtti, VillNalunga

1
| 20 | M/S Baba Maghar Stone
-
\
\

22 | M/s Satluj stone crusher, villDhakiSaida

| 23 | M/sBindra stone crusher, VillAbaadgarh '
. 24 | M/sSuperstoné crusher, VillDhakiSaida
| 25 | M/sGram Udyog (Washed Bajri), Khokhar
' 26 | M/s Dashmesh stone crusher UdyogSamiti, VillTalwarGujran
27 | M/s New Hans Pal stone crusher, VillTalwaraGujran
28 | M/s Shiv Shakti stone crusher, VilliTalwaraGujran
29 | M/s Mehta Rehan Washed stone crusher, VillNalunga
30 | M/sVishkarma Industry, Villkaunterpur
31 | M/s NavDurga stone crusher, VillAndoi
32 | M/s Hargur Screening Plant VillAbadgarh )
33 | M/sJullundher stone crusher, G.T.RoadVillNalunga
' 34 ! M/s Mahaluxmi screener, VillMirthal
35 | M/s Ravi stone crusher, villDhakiSaida
2__3_5__._ ‘h»/l_/_'sﬁJa_lEurga Screener & Crusher, VillDhaki Stone - -
| 37 | M/s Ambérvstone crusher, VIIITaIwaraGUJran |
| 38 M/s Dharamdeep stone crusher TalwaraGujran
39 | M/s Madhopur Stone Crusher (Regd.) T N
40

M/s 1.S Grover Stone Crusher, Madhopur (Unit 2)

J M/s Kesri Stone Crusher Behrian

=

|

U SO

M/s Tridev Stone Crusher Behrlan ST T
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68 | M/s Om Stone Crusher, Haryal

LT
83
3 | M/sViiStone crusher, Behrian T e e
a‘fr M/s Satluj Stone Crusher, Behrian
45 ) M/s krish Stone Crusher, Behrian
a6 | M/s Global Stone Crusher, Behrian
!'_"47 MS MADHAV STONE CRUSHER ViLL. BEHRIAN BAJURAG
' |I a8 | M/s Jai Shri Ram Stone Crusher, Behrian
[F M/s Jai Bala Ji Stone Crusher, Behrian
| 50 | M/sKrishna Stone Crusher, Behrian
| 51 | M/s Pathankot Stone Crushing Co., Behrian
52 ] M/s Maruti Stone Crusher, Behrian
L 53 fM/s K.S Stone Crusher, Behrian
‘ 1‘34 | M/s Nav Durga stone Crusher, Behrian
. 55 ' M/s Tulsi Stone Crusher, Behrian
\ 56 \ M/s New Ravi Stone Crusher, Behrian
' L57 \ M/s Abhi Stone Crusher, Behrian
L 58 ‘ M/s Ganpati Stone Crusher, Behrian
\ 59 \ M/s Asian Stone Crusher, Behrian
: uo ‘ M/sThakur Stone Crusher, Behrian
]i 61 ‘ M/s Jai Shakti Stone Crusher, Behrian
iL 62 '\ M/s Ram Shri Stone Crusher, Behrian
'&3 i M/s Bharat Stone Crusher, Behrian
| 64 ) M/s Satyam Stone Crusher vill. Behrian |
. 65 \\ M/s S.S Stone Crusher Vill. Behrian j"
i 66 } M/s Bhagwati Stone Crusher Vill. Behrian j
.67 | M/sVashnvi Stone Crusher, Haryal |

po—
f

L7

69 | M/sS.K Stone Crusher, Haryal

70 | M/sThakur Stone Crusher, Haryal
71 | M/sS.P.A. Stone Crusher, Haryal

L7 M/s Sri Om Stone Crusher Udyog Samiti, H'aryél
73 | M/s Baba Buda Ji Stone Crusher. Haryal

74 | M/s Mars Crusher, Vill. Treheti, P.0 Haryal

‘y 75 | M/S JAI GUGGAVEER STONE CRUSHER VILL. GUGRAN
- 76 | M/SSHRIRAM STONE CRUSHER VILL. GUGRAN

v

{
|

.77 | M/SKRISHNA STONE CRUSHING CO. VILL, GUGRAN

| 78 | M/SWALIA CONT. CO. VILL. GUGRAN

79 | M/55.5 STONE CRUSHER VILL. PINDI PAROLIAN

80 | M/SJAGSON STONE CRUSHER VILL. GUGRAN
81

81 | M/S SHIV SHANKAR STONE CRUSHER VILL. GUGRAN -

82 | M/S SHIVALIK STONE CRUSHER VILL, MUTH
83 | M/S GURU NANAK STONE CRUSHERVILL, GUGRaN ~~~

e e A,

84 | MS SHREE SA| STONE CRUSHER AND SCREENER, VILLAGE FEROZA

B M/S JAl SHANKAR STONE CRUSHER VILLAG[ SAROTA TEHSIL & DISTRICT PATHANKOT

-——-._..q__ P
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ﬂ MS GOLD STONE CRUSHER VILLAGE MUTHI
ik M/S GURU NANAK DEV Ji STONE CRUSHER VILL. FEROZA THE& DISTT. PATHANKOT

"33 | M/S NANAK STONE CRUSHER, BARNALA, VILL. SEONTI, TEH & DISTT. PATHANKOT

“;.; "M/S BABA DHANA SINGH JI STONE CRUSHER, VILL. SEONTI, TEH & DISTT, PATHANKOT
4’95 "M/S MAJHA STONE CRUSHER CO. VILL. SEONTI, TEH & DISTT. PATHANKOT

1 | M/SG.D ENTERPRISES, VILL JASWAN, TEH & DISTT: PATHANKOT
o> M/S HARJAS STONE CRUSHER CO. VILL. JASWAN, TEH & DISTT. PATHANKOT
.1 M/S A.T STONE CRUSHER, VILL. JASWAN, TEH & DISTT. PATHANKOT
"M/S WALIA CONT. CO. STONE CRUSHER, VILL JASWAN, TEH & DISTT. PATHANKOT
"M/S GURU TEG BAHADUR STONE CRUSHER, VILL JASWAN, TEH & DISTT. PATHANKOT
96 | M/S 1.5 STONE CRUSHER, VILL JASWAN, TEH & DISTT. PATHANKOT |
""g7 | M/S TREHAN STONE CRUSHER, VILL JASWAN, TEH & DISTT. PATHANKOT

98 | M/S HARI OM STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT
7739 | M/S NEW WAVE STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT

100 | M/S VIKAS STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT
7101 | M/S1.S GROVER STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT

7102 | M/S JAWALA JI STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT
103 | M/S SAINI STONE CRUSHER, VILL. SEONT!, TEH & DISTT. PATHANKOT

104 | M/S SAI STONE CRUSHER, VILL. SEONTI, TEH & DISTT. PATHANKOT
1105 1 M/S ASHOK GRIT UDYOG, VILL. SEONTI, TEH & DISTT. PATHANKOT |
7106 | M/S SHIVA CONSTRUCTION CO. (SATKAR STONE CRUSHER, VILL SAMIT], SEONTI) TEH & DISTT. PATHANKOT

107 1 M/S FAITH STONE CRUSHING CO., VILL, SEONTI, TEH & DISTT. PATHANKOT

108 | M/S MANI MAHESH STONE CRUSHER, VILL. DALPAT, TEH & DISTT. PATHANKOT

109 | M/S G.S STONE CRUSHER, VILL. DALPAT, TEH & DISTT. PATHANKOT

110 | M/S SHIVA STONE CRUSHER, VILL. MEIRA KALLAN, TEH & DISTT. PATHANKOT

111 | M/S KUBER STONE CRUSHER, VILL. MEIRA KALLAN, TEH & DISTT. PATHANKOT

112 | MJ/S VISHAL STONE CRUSHER, VILL. MEIRA KALLAN, TEH & DISTT. PATHANKOT

113 M/S SHIVA CONSTRUCTION CO. (KIRAN STONE CRUSHER VILL. MEERA KALLAN)

114 M/S KRISHNA WASHED STONE CRUSHER, VILL. KIRI KHURD, TEH & DISTT. PATHANKOT
115 M/S DOCTOR DA CRUSHER VILL. MAIRA KALLAN

116 | M/S PARAS STONE CRUSHER VILL. MEIRA KALLAN

117 . M/S SBS STONE CRUSHER VILL. JASWAN

118 M/S MAHAVIR STONE CRUSHER VILL. SIUNTI TARAF NAROT JAIMAL SINGH.

"119 | M/S RAAVI STONE CRUSHER & SCREEING PLANT VILL. SIUNTI TARAF NAROT JAIMAL SINGH
| 120 | M/5 SANGAM STONE CRUSHING VILL. KATHLOUR

121 | M/S RUDRA STONE CRUSHER VILLAGE MUTHI (BAMIAL) PO NAROT JAIMAL SINGH PTK
122 | M/S KALGIDARH STONE CRUSHER VILLAGE FEROZA
123 | M/S DASHMESH STONE CRUSHER VILLAGE FEROZA
124 [M/S GURU MEHR CONSTRUCTIONS, VILLAGE AKHWARA




